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Sachidaflandafl.VCjnut 

- - 	 :dcpositc. 	. 	 . 

No 	 ,. 	

The  applicants herein 3 in 

• 	C)ated 	Lk:.4:• 	. 	

numbers, are teachers aZelected in 

KVS after due process of selection. 

~Apcording to the applicant, they 
. 	 havS been appointed in respective 

- 	 schoole but on provisional/Contract 

• 	 . •T 	
aaia vide order dated 4.2.2005 

- 	

( nexure- 2 (Series ) • In the said 
rder it is made clear that 1n 

case, the enquiry Committee upholds 

iiaJher aeMetiono the present pro.. 
l&iOnal appointment wi1l* * be 
eem& as appointment letter on 
1gular basis w.e.t. the date of 
oining of the appointee 0 . 

The provisional appointments 
issued since an enquiry is 

4 	

. 	 pendinq against the said selectia' 
Fn an identical case in O.A. NO* 

p1/2006 this Tribunal had occasion 
o hear such a matter. Learned 

I Ccntd.. 
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Contd. 
4.5 .2006 counsel ror the parties pointed out 

that the period of provisional/comb. 
ract appointment of the applicants 
has been extended upto 30.6.2006 with 
a rider that the appointments mam bm 
are liable to be cancelled at any 
time if the enquiry report has been 
submitted. Apprehending that counsel 
for the applicants submits that otb==  
that clause will definitely affect 
the interest of the applicants. 

- Whenfthe tter caine up for 
•/*njssjort Mr.M.Chanda s  learned counee 

) e 	 for the app Ucante and Mr .M .K .Mazumdt- 
4. 	 learned Standing counsel for the )CVS 

d 	. 	 are present. Mr .Mazumdar submits th. 
he would like to have some time to 
get instruction in thee matteroiet i 

- bidone. 
/1VO 	 Considering the earlier orders 

	

O C 	 and the facts and circumstances set 
up in this case I am of the view that 
by way or an interduii order the respon 

• . 	 dents should be preiented from tar- 
minat.tng the services of the applica-
hts without permission of this Tribu-. 

1-Ak (1 	SQ9JeQ,(1 	
nal. I order accordingly. 	04 

post the matter on 1 4.6.g006. 

L 	/ 
bb 

Jr 2 	0106.2006 

r 	4 / 
/ 
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1 NoL Z--3 	mb 
2 	04.07.2006 	Learned counsei for the applica- 

wanted time to file rejoinder. Bet it 
be done. Post on 08.08.2Qp6. 

Va e-Chairraan 

Vice-Chairman 

Learned counsel for the respond' 
ants wanted time to take instruction 
and to file reply statamer. 

Post on 04.07.2006. / 

Vice-Chairman 

fr-c- ,ftJ7 	 'L 

'I 4 
0ç2'Q,c. 	 mb 
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jyY 19O/tl 

'1k- 2arY 

-leg  

08,09.2006 	When the matter caine up for 
hearing, learned counsel for the applicant 
submitted indentical matters have already 
been admitted. Considering the issue 

I  involved, we are of the view that the O.A. 

has to be admitted • mit. 

Post on 30,08 • 2006 • Interim order 
will continue till the next dal 

[I 

•i) 	 Vice -Chairman 
mb 

aO.08.2q06 Present: Hon'ble Sri K.V. Sachidanancian 
Vie e- Ch.airm an. 

kizyTvSr av\- 	'Y)m cç 	a)—? '4Li 

C 111r) 

Learned 	Counsel 	for 	the 

Respondents has ified preliminary 

statement prior to file written statement. 

No written statement has been filed. The 

preliminary statement to be construed as 

written statement filed by the 

Respondents. The Applicants are at 

to ifierejoinder, if any. 

Post on 17. 10.2006. Interim order 

will continue till the next date 

Vice-Chairman 

)k 	LiJi 

/mb/ 

06.11,2006 Present: H i'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

ckvo 	i 

c6c) b  

Heard learned Counsel for the 

parties. The Application is closed in terms 

of the ord7er passed in separate sheets. No 

order as to costs. 

Vice-Chairman 

MM 

___ dlro~ r 
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e 	 I  I 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI iicg 

Qriçjinffl Application Nos. 91/2006, 93/2006, 94/2006, 100/2006, 
1.02/'20O&, 1 6/2006, 117/2006 and 158/2006 (CommOn Order). 

Dir 4) 1,  ordrera. This the 6th Day of November2006. 

The H'ble Sri K.V. Sachlcaflfld3, Vce;Thairirtafl. 

QJ;2 QQ 

L 	Shri Gy8neshWar jha, PGT (History) 
K\', No. 2 ONGC1 Ag artala, Tripura West 

2. 

	

	Sri Sampuran Das, Sarjai, perr (Chemistry) 
KV., Kailashahar, North Tripura. 

3, 	Ms Dipt:i Sharma, PGT (Economics) 
KV, No. 2, ONGC, Agartala, Tripura West. 

Shri Chandra Mauli Tripathi1 TGT (Sanskrit 
KV, No. I Kunjaban, Agartala, Tripura West. 

Sri Pushpendra,KU111! Pandey, TGT (Sst.) 
KV, No. 1, Kunjaban, Agartala, Tripura West. 

Shri Narpat Chouhan,TGT (Sst) 
K\, No 1, Kunjaban, Agarta1a Tripura West. 

Shri Baiwant Kumar, TGT (Maths.) 
KV, N. 1, Kunjabaii Acartaia, Tripura West. 

	

. 	Shri Naresh Kumar, TGT (Maths) 
KV No. 2, ONGC, Aqartata, Tripura West. 

Shri Praveen Bhargava, PRT 
KV, No. 1 Kunjaban Agartala1 TripJra.WeS,t., 

Suit. Basanti Dcvi, PRT 
KV, No. 1, Kunjaban, Agartala, Tripura West. 

	

ill 	S.nri Sanjay Verma, PRT 
K\1, No. 2, ONGC, Agartala Tripura West. 

2. Shri Rijendra Kumat Naik, PRT 
KV, No. 1, Kunjaban, Agartala Tripura West. 

By Advocte: 	Dr.J.L. Sarkar, Mr M. Chanda, Mr G.N. ChakrabOrtY, 

Mr S. Nath, Advocates. Applicants 

- Versus- 

V. 
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i. 	1h 	Th Ion of Inaida, 
i(.)reen ted by the Secretary to the 
Government of India, 
Ministry of Human Resource Develop 
Government of India, 
New Delhi - hO 001. 

The Commissioner, 
iKendrtya Vidyalaya Sangathan, 
18, InstitutIonal Area, 
Saheed Jeet Singh Marg, 
Newielhi-i10Ol6. 

The Assistant Commissioner (ADM & 
Knd riya Vidyalaya Sangathan' 

0, Inst:Itutional Area, 
Saheed Jeet Singh Marg, 
New Delhi - 110 016. 

Msistant Commissioner, 
Kendriya Vldyalaya Sangathan 
Sitchar Region, 
Reg ional Office 1  
Hospital Road, Sitchar, Assam - 788 

By Advocates : Mr M. K. I\4ajunidar, Standing 

..-.., •.~ 

•1. 
Respondents. 

unsl I KVS. 

ill. j°J2OO6 

SushilKumar 
Soi% of Sri Ranibhagat 	 - 	 •• 

At present posted as Post Graduate Te 1acher (Hindi), 
Kendriya Vidyalaya, Digaru. Sonapur, kssam 

Anand. Ba llabh 
cn  of  Sri RD. Pandev 
At present posted as Kendriya Vidyaiajia, IOC Noonmati, 
Assa rn. 

Vipin Bihari Singh (PGT Physics) 
Son of B.P. Singh 
At present posted as Trained Gradua Teacher (Maths) 

rua flinru Sonanur ,  Assam. 
.wLlyca 	 -, -.-. 

Golarn RobbhaniAhmed 
Son ofAbdulBaser 
At present posted as Primary Teacher 
Kendriya Vidya!aya, Digaru, Sonapur, Assam. 

jagdish Chauhan 
Son of Sri La! Bahadur, 
At present posted as Post Graduate T acher(Hindi), 
Kendriya Vidyalaya, Nagaon, Assam. 

H,V 

• . 	 . 	 . 	 . 	
. 	 1•' 
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1. 

Awadh Narain 
Son of Deyaram Singh 
At present posted as Trained Graduate Teacher (Maths) 
Ken driya Vidyalaya. New Bongaigaon, Assarn. 

SumitChakraborty 
Sn of late G.S. Chakraborty 
At present posted as Primary Teacher, 
Keidriya Vidyalaya, New Bongaigaon, Assam. 

Arpit Ku mar 
$op of Salikgram Singh 
At present posted as Primary Teacher, 
Kendriya Vidyalaya, New Bongaigaon, Assam. 

J. 	RibekLmand Padhiary 
Son Of Kulamani Pad hiary, 
At presett; posted as Primary Teacher, 
Kndriya Vidyalaya, New Bongaigaon, Assam 

10. 14arita Yadav 
W/o Naresh Yadav 
At present posted as Post Grad uateTèacher, 
Kendriya Vidyalaya, Digaru, Snapur, Assam. 

1.1. Bis'wajeetKumarPravakar 
Son of Laskhrnan Sah 
At present posted as Primary Teacher, 
KendriyaVidyalaya, 
Miap, District: Changlang, 
Arunachal Pradesh. 

12. ,Vineeta Vidyarthi 
Daughter of S.R. Vidyarthi . 
At present posted as Po.t Graduate Teachet (Chemistry) 
Kendriya Vidyalaya,New Bongaigaon, Assam. 

Applicants. 

By Advocate . 	Mr G.K. Bhattacharyya, Sr. Advocate, Mr B. 
Chakraborty, Mr B. Choudhury, Mr Abid All, 
Advocates 

- Versus- 

Union of India 
Repiesen ted by the Secretary to the 
Government of India, Ministry of Hunian Resource 
Development, New Delhi - 1. 

Kendriya Vidyalaya Sangathan 
Represented by its Chairman 
18, Institutional Area, Swahidjeet Sing h Marg, New 
Delhi - 16. 

LI. 
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Kn Liriya \1i6yaaY8 Sangathai 

i3, 	
Area, Swahid jeet Singh Mary ,  

N •- w [)& I h I * 16. 

I 	 4 	Astan coIflrnissiOner, KVS, 
GW$haLI 	1itL K anapr8 GuWahat 

fly Ad V 0 r A tel 	
Mr M.K. Majurndat' Stafldincl Counsel, KVS. 

If!. 
Miss Sand hya Pate1 
Daughter of Sri L.P. Patel At present posted as Post graduate Teacher (ChemistrY) 

KendriY5 \Tidyalaya1 Malig eon, As sam. 

2. 	KurnarM0 
Son of Sri K. G. Nair At present posted as Post Graduate Teacher (Physics) 
Kend riya VidyalaYaa MaligaOlL Assarn. 

falwafl Singh 
Son of Sri Thath Ram 
At present posted as Post GrUate Teacher 
(c.ornmerce)i KetidriYa 'vidya1aYa 	

aiigaOfl, Assain. 

. 	Md. 1\4ohamUdi 1  
Son of Md. NaisUrUtla At present posted as Trained Graduate Teacher (Maths) 
KendriYaVYaYaI Mialigaoil, Assam. 

- 	. . . App1iCafl 

G.K. BhattaCharYya, Sr. Advocate, Mr B. 
By Advocate 	Mr ChakahartY, Mr B. ChoudhUrY, Mr Abid Au, 

Advocates. 

• 	
- Versus- 

. thllOfl of India 
Represented by the SecretarY to the 
Government of India; Ministry of Human ResouCe 
Development, New Delhi - I. 

KendriYa \/idyàlaYa Sngath 8 fl 

Represented by its Chairman 
18, Institutional Area, Swahid Jeet Singh Mary, New 

Delhi - 16. 

C011-1rniSSi0r, 
Ken driya VidyalaYa Sang ath an 
18, 1nstituti011 Area, Swahid Jeet Singh Mary 
New Delhi-1 6  V 

I 
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&s3lstant Commissioner, KVS, 
Guwahati Region, Khanapara, Guwahati. 

Respondents 

ly Advocç Mr M.K. Msjumdar, Standing Counsel, KVS. 

Iv * 
1 Shr Anand Kumar Srivastava, PRT 

KV MjsamarL Sonitpur, ;Ass.am. 

 Shri Promod Kumar Srivstava 1  TGT (Maths) 
I(V, Missamari Sonutpur,'Assam. 

 fThrI P8rmar Gautham Tjabhai, TGT (English) 
KV, M1ssirnari, Sonitpur 1 Assam. 

 ri Sujit Kumar Banarjee PRT 
KV) Missamari, Son ftp u r Assam. 

 Siri Nirnai Mani Shilal, PRT 
KV, Mlssainari, Sonitpur, Assam. 

 Shri Vipesh Kumar Singh, PRT 
KV, Missamari, Sonitpur, Assam. 

 Shri Bimal Kishor Das, PRT 
K\f, Missmari, Sonitpur, Assarn. 

6. Shri\feerendra KishorJha , PRT 
K.V Missamari, •Sonitpur, Assain. 

9. Shr..Sunul Kumar, PRT 
KV.MongaJdoLASsam. 

.10. ..SL.BjayKumarGUPta,PRT 
KV Missamari, Son$tpur., Assam. 

Applicants 

By Advocate: 	Mr. M. Chanda and Mr S. Nath, Advocates. 

- 	Versus- 

The Union of India, 
Represented by the Secretary to the 
Govern merit of India, 
Ministry of Human Resource Development, 
Government of India, 
New Delhi - 110 001. 

The Commissioner, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
S a h eedjeetSiugh Marg, 
NewDeihi-110016. 

if 
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'The Assistant Commisioner ADM & FIN) 
Kendriya Yidyalaya Sarigathan 
18, Institutional Area, 
$hedJeetSingh Marg, 
Ntw Delhi - 110 01. 

AsL;tant Commissioner, 
Kendriya Vldyalaya Sangathan 
Guwahati Region, 
Maligaon Chariali, 
Guwàhati-781 011. 

Rspondents. 

• V. 	QNo. 102/2006 

1.. 	S Ii r i Man oj Ku mar 
S/o Shri Rarnendra Slngh, 
Working as Primary Teacher, 
Kenriya Vidyalaya, Lokra 
Dist.: Sonitpur, Assam - 784 1(2. 

Sri Bincly Kumar 
Sb- Shri Rama Kant Prasad 
Working as Primary Teacher 

• 	Kendriya Vidya!aya, Lokra 
Dist.: Sonitpur, Assam - 784 102. 

Shri Anil Arnoli 
Sb - Shri Manglanand Amoti 
\4\Trl.jng as Primary Teacher, 
Ken driya \/idyalaya, Lokra 
Dist.:' Sonitpur..Assam - 784 102. 

Applicants. 

By Advocate: 	'Mr M. Chanda and Mr S. Nath, Advocates. 

- Versus- 

TheUnkmoflndia, 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Government of India, 
New Delhi -110001. 

The Commissioner, 
Kendriya Vidyalaya San g3tlian, 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
NewDe!hi-110016. 

The Assistant Commissioner (ADM&-FiN)- 
Kendriya \Tid ya iaya  Sangathan 
18, Institutional Area, 	 4. 

Sdiieed jee.t Singh Marg. 
New Delhi - 110 016. 



Jr 7. 

4.. 	Assistant Commissioner, 
Kendriya Vidyalaya Sangathan 
Guwahati Region, Regional Office 
Maligaon Chariali, 	. . 

Guwahati-781 011. 
Respondents. 

By Advocate 	Mr M.K. Majumdar, Standing Counsel, KVS. 

IN 

~1 W. Q,4A.dJsJ.16I2006 	 .. 

Sri Mukesh Kurnar 
S/o - ShriJaiBhagwn 
Working as TGT  

Kendriya VidyaLaya, Aizwai. 
• Prqject Push pak 

C/o-99AP0. 

ShrijitendraKumar 
/oShriKashlNresh 

• Working as PRT 
Kendriya Vidyalaya, Alawal, 
Poject Pushpak, C/o - 99 APO. 

Shri Sitaräm Sukariya 
Sb- ShriSurgyanMa! 
Working as PRT 
Kendriya Vidyalaya, Aizwal, 
Project Pushpak,C/o - 99 APO. 

Shri Ravi Bhusan Shukia 
Working as TGT (Social Studies) 
Kendriya Vidyalaya, Aizwal, 
Project Pushpak,C/o-9APO. 

. Shri Ajay Sharma 
Working as TGT (Maths) 
Kendriya Vidyalaya, Aizwai,. 
Project Pushpak, C/o - 99 APO. 

Slid Ravi Rgjesh 
Working as TGT (Science) 	

-. 

Kendriya \Tidya!ay, Al zwa!, 
Project Pushpak,C/o - 99 APO. 

Shri Yogesh Yadav 
Working as PGT (Physics). 
Kendriya \'idyalaya, Aizwa{, 
Project Pushpak, C/o - 99 APO. 

Applicants 

By Mvocate: 	Mr M. Chanda and Mr S. Nath, Mvocates. 

- Versus.- 	. 
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The Union of India, 
Repreen ted by the Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Govrninent of India, 
New Delhi 110 001  

cIh( ComnusslOfler, 
Ken driya Vldyalaya Sangathan, 
18, Institutional Area, 
Sheed Jeet Singh Marg, 
New Delhi - 110 016. 

The Assistant Corn missioner (ADM & FIN) 
Kendrlya Vldyalaya Sangathan 
13, Institutional Area, 
Saheed Jeet Singh Marg 
New Dihi - 1±0 016. 	: 

sistant Commissioner, 
Ken driya Vidyalaya Sangathan1 
Siichur Region, Regional Office, 
Fiospilal Road, Silchar - 788011, Assam. 

.. RpondentS. 

- - 	 - - 	 C' 

 

14, , , C ri n c 1 
By Advocate: 	Mr M.K. IVIaJULHUU- i.twuuj 	-s 

9 -; 	
1. 

\rIL O.A. No. 1,17/2006 

Shri Gang aram Meena 

S/a - 1_'-,hrijah8ri Lal 
Working as PGT (History) 
Kendriya Vidyalaya, Missamari, 
District- Son1tpurASSam. Applicant. 

By Advocate . MrM. Chanda and Mr S. .Nath, Advocates. 

- Versus- . . 

 

TheUnionoflfldia, 	1 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Government of India, 
New Delhi - 110 001. 

The Commissioner, 
Kendriya Vidyalaya Sangathan, 	- - 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi - 110 016. 

The Assistant Commissioner (ADM & FIN) 
Ken driya Vidyalaya Sangath.an  

V 
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.. .,,,*_• 	- 

T 	 18 InstitutiOnal Area, 
h eedJeetSiflghMagi 

?4èwDehi -110016. 	
4 

Mistan t ComniisSiOfler, 
Kndriya Vidya1aia Sangathan, 
Guwahati Region, Regional Office;' 
Maligaon Chariali,.Gu.wahati 	012. 

Respondents. 
4  

By Advocate 	r M.K. 	 Counsel, KVS. 

VIII QANP 	L2006 	I 
Shri Manoj Kumar 
.5/0. jVjj ay KumarSiflgh" 
Working as TGT (Mathematics)r 

• 	Ken4riya Vidyaiaya, Duliajan (OIL) 
Dist.- Dibrugarh, 
Assam- 786 602. Applicant 

y.AdvOCte, Mr M. Chanda and Mr S Nath, Advocates. 

Versus - . 

The Unjon of India, 
Represented by the SecretarY to the 
Government of India, 
Ministry of Human Resource Development, 
Government of India, 
]ew Delhi -110001. 	. 

The Commissioner, 
Kendriya Vidyalaya Sangathait 	............... 
18, Institutional Area, 
Saheed Jeet Singh Marg,' 	. 
New Delhi -110016. 

The Assistant Commissioner (ADM & FIN) 
Kendriya Vidyalaya Sangathan  
18, Institutional Area, 
Saheed Jeet Singh Marg, 

;.NewDehi .110016. 

• 	 4. . ssistantCommjssi0 1 , 

• 	 Kendriya Vidyalaya Sangathan, 
Silchar Region, Regional Office, 
Hospital Road, Silchar, Assam - 788 011. Respondents... 

By Advocat 	Mr M.K. Majumdar,Staflg Counsel, KVS. 
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AFLjPA NANDAN IV±CJ 

The Applicants are teachers selected in Kendriya Vidyalaya 

anathan (KVS for short)afterdue process of s&ectin. Though they 

h*ve been given appointment In the respective schools, their 

ppo1ntments were on provisional and contract basis which were 

issued on the ground that there is an inquiry against the entire 

selection process. The Applicants stated that if the Inquiy Committee 

upholds the selection, their appointimnts would be deemed as 

appointment on regular basis from the date of joining of the 

appointees. No notice was issued to the Applicants ,in respect of 

&1eed Inquiry that is being ordered by the Respondents on selection. 

Being aggrieved by the regularization of the Applicants they have filed 

the Original Applications seeking the identical reliefs. 

2. 	Heard Mr M. Chanda, learned Counsel for the Applicants 

in .O.A.Nos. i00/20O6,102/2006,116(2006, 117/2006 and 158/2006, 

Mr B; Choudhury, learned, Counsel for the ApplicantsirI O.A. Nos. 

91/2006, 93/2006 and 94/2006 and also Mr M.K. Majurndar, learned 

Standing Counsel for the KVS for the-Respondents mall the cases. 

The matters were came up for consideration for many times and the 

engagement of the Applicants were also extended by the Respondents 

from time to time and finally upto 31.12.2006. When the matter came 

up for hearing today. Mr M.K. Majumdar, learndStanding Counsel 

for the KVS produced an order dated 18.09.2006 and submitted that 

the services of all the Applicants have been regularized and Order to 

that effect has been passed. Therefore, the matters ch he disposed 

II 
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of by o conmon order. The order whIch was produced by the Mr 

.Maiumdar, learned Standing Counsel is reproduced below:- 

"This is regarding reguiarization of eppomtment of 
teachers (PGT/TGT/.PIT) appointed on provisional 

• con tract basis In,.the year 2005, subsequently their 
period of contract was extended from time to time 
with the condition that their period of contract 
would be upto the last of period of extension or 
conclusion of enquiry by Santhyam. Committee 
whichever is earlier. Now Ministry of HRD, 
Department of School Education and Literacy, UT-2 
Section has informed vide letter No. F.32/2005-UT-
2 dated 81h September 2006 that on the basis of the 
recommendations contained in I the report 
submitted by Shri S. Santhyani on the procedure 
adopted by Kendriya Vidyalaya Sangathan (KVS) 
for selection and recruitment of various categories 
of teachers who were appointed on provisional 
contract basis, foUowhig decision. ip taken by the 
Ministry with the approval of the competent 
authority for immediate action 

"The appointment of teachers of various 
categories who were appointed on provisional 
contract basis on the b -asis of the selection of 
candidates for the recruitment during 2004-05, 
be reg ularized immediately." 

In this regard it is pertinent to mention that as 
per terms & conditions of offer of provisional 
appointment on contract, which was issued to all 
such teachers, there is a para which read as :- 

"In case, the enquiry Committee upholds 
his/her selection, the presept provisional 
appointment will be deemed, as appointment 

• letter on regular basis w.e.f. the date of joining 
of the appointee." 

In view of the above, you are therefore 
directed to inform all the teachers (PGT/TGT/PRD as 
per the format enclosed who were appointed on 
provisional contract basis in the year 2005 in the 
Kendriya Vidyalayas under jurisdiction accordingly. 

It is further stated that the aforeaid decision 
of regularizing appointment would not ffiean that the 
service rules of KVS as applicable to employees of 
KVS from time to time and alsá Other terms and 
conditions of appointment have been given a go by." 

t .  

F! 
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A format was ako enclosed with the order to inform all the teachers 

(PG'F/IGT/PRi) who were appoinied on prov ionaljcoii.tact basis in 
tie year 2005 ti the Principal of the respective schools 'ith the 

ml;ructJon to de11vr the letter to the individual by obtaininci receipt 

of the ttme. .i.urnci. Counsel for the Respondents subritted that 

since the ordr hats been implemented by the Respondents 1  nothing 

nbisi: in the nitters. Learned Counsel for the Applicants submitted 

that they have no instructions as to the regularization of &vices of 

I We Applicants. However, learned CoinseJ for: the Appticants 

submUted that the Applications may be closed with liberty to the 

AppIicuits to approach the appropriate forum, if they have any further 
grievances. - 

3. 	Recordinq the said submissions the O.A.s are cidsed with 

liberty to the Applicants to approach the appropriate forum, if they 

have any further qrievtnces No order as to costs 

•0 	
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IN THE CENTRAL ADM4IS .B4L 
GUWAH ATE BFNeH - TJWAT1r 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	/2006 

Shri Manoj Kumar &t Ois. 

Union of India and Others. 

LTST OF DATES AND SVNOPSTS OF THE APPLICATION 

13-19 Sep' 2003- 	Kcndriya Vidyalaya Sangathan (for short KVS) published an 
advertisement in the Employment News dated 13-19 Sep' 
2003 for recruitment of various categor:ies of, teachers for 
recruitment year 2004-2005. The applicants in pursuance to 
the said advertisement applied for the post of Trained 
Graduate Teacher and Primary Teacher. 	(Annexure- 1) 

21.12.2003, 14.0204 and 15.02.04- Applicants were asked to appear in the 2 stages 
of written examination on 21.02.03, 14.02.04, 15.02.04. 

15.04.2004- 	Applicants were asked to appear interview from 15.04.04 to 
08.05.04. 	. 	 (Annexure-2 series) 

May 2004- 	Applicants were declared se1eted fdr appoiniment as PRT 
in KVS. However, after a lapse of about 8/9 months all the 
applicants have been issued offer of appointment 
provisionally on contract basis for a period of 1 year with 
pre-condition that the services of the applicants shall be 
regularized with effect from the date of joining of the 
individual applicants depending on the outcome of a 
repot/conclusion/recommendatior1/findings 	of 	the 
enquiry committee set up with the àpprovàl of the 
Competent Authority. 	 (Arinexure- 3 Series) 

27.04.2006 	Joint Commissioner, KVS, New Dell-il intimated the 
applicants that services of all the applicants has been 
extended upto 3011t  June 2006 or on concluion of enquiry 
giving it's report whichever is earlier. (Annexure- 5) 

The applicants are apprehending that their services 
may be terminated without passing any further extension 
order on or before 301h  June, 2006. therefore they are 
approaching before this Hon'ble Tribunal praying for an 
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interim of order of status quo till disposal of this Original 
Application. 

PRAYERS 
Reliefs sought foi 

1. 	That the Hon'ble Tribunal be pleased to direct the respondents to absorb 

the applicants as regular teachers in their respective posts with immediate 

effect at least with effect from the date of joining in service with a11 

consequential service benefits induding seniority etc. 

2.. 	That the Honbie  Tribunal be pleased to direct the respondents to allow 

the applicants to continue in service in same capacity till applicants are 

absorbed on regular basis interms of pra yer No. 1. 

That the Hon'ble Tribunal be pleased to set aside and quasli .  the condition 

laid down in dause No. 7 regarding jurisdiction in the offer of 

appointment letters of the inthvidual applicants (Annexure- 2 Series). 

4 	Costs of the application. 

5. 	Any other relief (s) to which the applicants are entitled as the Hon'ble 
Tribunal may deem fit and'proper. 

Interim order pmved fon 
During pendency of the application, the applicants pray for the followiig 
interim relief: - 

That the Hon'ble Tribunal be pleased to pass an Interim order of status 

quo restraining the respOndents not to terminate services of the applicants 
till disposal of this Original Application. 

That the lIon'ble Tribunal be pleased to direct the respondents that the 

pendency of this application shall not be a bar for the respondents for 

consideration of th case of the applicants for providing relief as prayed 
for. 

iMj knrt 
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IN THE CENTRA ADMjN1&TPk 	IBUNAL 

GUWAHATI BENCH GUWAHATh 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	O.A. No. bi— /2006 

Shui Manoj Kumar & Oi's. 	 : Applicants. 

-Versus- 
Union of India & Ots. 	 : Respondents. 

INDEX 

Si. No. Annexiire Particulars Page No. 

1. --- Application 1-16 

2. -- Verification -17- 

3. 1. Copy of the advertisement published in 

Employment News dated 13-19 Sep' 03. 

4. 2 (Series) Copies of the appointment letters. ;u.) 
5. 3 Copy of the extract of the Article 58 of the 

Education code for Kendriya Vidyalayas. 

6. 4 (series) Copies of the memorandum extending the 

services of the applicants upto 30th  April 

2006. 

7 .1 5 Copies of the memorandum extending the 
- _b- 

services of the applicants on or before 30th 

June2006. 

7. 6 Copy of the advertisement dated 12-18 

February, 2006. 

Filed by: 

Date:- 	 Advocate 

fw kM4.tP,/ 
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IN THIE CENTRAL ADMIkSTRATIVE TRIBUNAL 	. 
TM iit 	T1 

GUWAHATI BENCH: GUWA1LTh €r 
_L- 

(An application under Section 19of the Administrative Tribunals Act 1935) '1-- 

O.A. No. _\if2— J2006 

BETWEEN: 

Shri Manoj Kumr, 

S/o- Shri Rarnendra Singh, 
Working as Prirnuy Teacher, 
Kendriya Vidyalaya, Lokrá, 
Dist- Sonitpur, Assam- 784102. 

2. , 	Shri Bindu Kiinuir 

Sb- Shri Rarna Kant Prasad. 
Working as Printhry Teacher, 
Kendriya Vidyalaya, Lokra, 
Dist- Sonitpur, Assam- 784102 

3. 	Slud Anil Amoli, 

Si o- Shri Manglan nd Arnoli 
Working as Primary Teacher, 
Kendniva Vidyalaya, Lokra, 
L)ist- Sonitpur, Assam- 784102. 

Applicants 

-AND- 

.1. 	The Union of India, 

Represented by Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Govt. of IndiL 
Nw DeThi- '110001. 

2. 	The Coniniissionet, 

Kendniya Vidyaiaya Sangathan, 
18, Institutional Area, 
Saheed Jeet S'ingh Marg, 
New Delhi- 110 016. 
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3.The Assistant Comnijssjoncr ('ADM & FIN) 

Kendriva Vidyalaya Sangathan, 
i& institutional Area, 
Saheed Jeet Singh Marg, 

I e 	C - 1 i1(1 016.  

As6istant Conmijgsjaner, 

Jfl(frj%Ta Vidyalava Sanga than, 
Guwahati Region, 
Regional Office, 
Maligaon Chariali, 
Guwahati- 781012 

Responcknts. 

DFTMLS OFTFIE APPLICATION 

1. 	Particulars of the order (s) aJnst which this application is made! 

This application is made not against any particular order but praying for a 

direction upon the respondents to treat the applicants as regular teachers 

at least from the date of their joining in service in the respective posts with 
all consequential service benefits including senIority and monetary 

benefits, pursuant to their selection against the existing vacancies for the 

recruitment year 2004-2005 in the cadre of Primary Teacher in the 

KèndñyTa Vidyala a Sangathan as per the advertisement published in the 

Employment News dated 13-19 September 2003 and further be pleased to 

direct the respondents to allow the applicants to continue in service in 

their respective posts till passing of the nacessaryr order of regularization 

of their services. 

hrkdktion of the Tribunal: 

The applicants declare that the subject matter oi this application is well 

within the jurisdiction of this Hori'ble Tribunal. 

Limitation: 

C 

j Mr'(tV 
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The applicants further dedare that this application is filed within the 

Iijnii.ation prescribed under Section- 21 of the Adjiii.nislrative Tribunals 

Act 1985. 

	

4. 	Facts of the case: 

	

4.1 	That the applicants are citizen of India and as such they are entitled to all 

the rights, protections and privileges as guaranteed under the 

Constitution of India. All the applicants are workin8 as Primary Teachers, 

in Kendriya Vidyalaya, Lokra in the district of Sonitpur, Assam under the 

administrative control of Assistant Commissioner, Cuwahati Region. All 

the applicants have been appointed and posted from outside the NE 

Region. 

4.2 That the applicants pray permission to move this application jointly in a 

single application tinder Sec 4(5) (a) of the Central Administrative Tribunal 

(Procedure) Rules 1987 as the reliefs sought for in this application by the 

applicants are common, therefore, they pray for granting leave to approach 

the Hon'hle Tribunal by a common application. 

4.3 That the Kendria Vidyalaya Sangathan (for short KVS) published an 

advertisement in the Employment News dated 13-19 September 2003 for 

recruitment to the various categories of posts of Teachers in the KVS, the 

applicants in pursuance to the said advertisement applied for the posts of 

Primary Teacher (for short PRT) within the stipulated period. The 

respondents on scrutiny of the individual applicatiqrms, found all the 

applicants eligible for the respective posts for which they have applied and 

accordingly all the applicants have been asked to appear in the written 

examination (first stage) on 21.12.2003, written test (second stage) on 

14.02.2004 and also on 15.02.2004 and again they have been asked to appear 

in the interview from 15.04.2004 to 08.05.2004, all the applicants 

accordingly appeared in the written examination as well as in the interview 

A d4&fr) t' 



on. the scheduled dates fixed by the KVS and they fared well in the written 
exainina Lion as well as in the interview. 	ft 

(Copy of the advertisement is enclosed herewith for perusal of 

Hon'ble Tribunal as Annexun- 1). 

4.4 That it is stated that the advertisement and the selection process has been 

carried out during the tenure of NDA (National Democratic Alliance) 
Government, however, the results of the said selectioxr was declared in the 
Website of the KVS in the month of May 2004. All the applicants have been 
declared selected for the posts of PRT. The KVS even after publication of 
the select list did not take any steps immediately for appointment of the 

selected candidates. 

4.5 That most surprisingly after a lapse of about 8/9 months all the applicants 

have been issued offer of appointment provisional on contract basis in their 

respective categories for a period of 1 year with pre-condition that the 
services of the applicants shall be regularized with thect from. the date of 

joining of the individual applicants depending on the outcome of a report/ 

conclusion/recommendation/findings of the inquiry committee set up 

with the approval of the Competent Authority to conduct detailed enquiry 

into the procedure adopted by Kendriya Vidyalava Sangathan for selection 

of candidates for teachers by employing private agency and give,. inter-alia 

report/ t.onciusion/recommendation/finduigs to ascertain as to whether 

any candidate has received any undue advantage by virtue of procedure 

adopted by Kend.riya Vidyalaya Sangathan for the selection and 

recruitment of teachers for the year 2004-05. it is further stated in the  said 

provisional appointment order that this provisional appointment is for a 

period of 1 year or on conclusion of enquiry giving it's report whichever is - 

earlier. it is further clarified that this provisional appointment is purely 

temporary and wifi not confer any right for regul.arization, seniority etc. 

except in accordance with the terms and conditions laid down therein. it is 

1<.LV 



further stated that in case before completion of the said enquiry if the 

period of 1 year expires then this provisional appointment may be renewed 

by the offeree and the discretion purely vests with the offeree. It is also 

darffied that in case the enquiry committee upholds their selection the 

present provisional appointment will be deemed, as appointment letter on 

regular basis with effect from the date of joining of the appointee but if the 

enquiry comnxittce gives a report/condusion/recommendation/findings 

to the effect that their selection has not been carried out in accordance with 

the selection procedure then the present offer will be withdrawn. However,, 

all the selectees will be given age relaxation to the extent of 1 year and will 

be deemed to be eligible to participate in the next selection process 

thereafter. It is also made clear in case the enquiry committee uphold their 

selection in that event they  will be treated on probation with effect from the 

date of joining for a period of 2 years which may be extended, however on 

successful completion of probation period they will be confirmed in service 

as per their  turn in terms of Kendriya Vidyalaya Sangathan Rules on the 

avauability of permanent vacancies. 

In paragraph 4 of the offer of appointment letter it has been stated 

that during the provisional appointment and thereafter until their services 

are confirmed their appointment may be terminated by 1 month notice on 

either side without assigning any reason and the appointing authority has 

made it clear that they reserve the right to terminate the services of the 

appointee before expiry of the stipulated period of notice by making 

payment of sum equivalent to the pay and allowance for the period of 

notice or the iiii expired portion thereof. in clause 7 of the offer of 

appointment letter it has been stated that in case of any dispute or claim 

against the Kendriva Vidyalava Sangathan in respect of service or any 

contract arising out of or flowing from this offer of appointment the Courts 

of Delhi alone shall have jurisdiction. 

All the above conditions laid down in the offer of appointment 

letter are highly arbitrary, unfair and illegal but since the applicants are in 

1 
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need of better government jobs they had no other alternative but to accept 

the said terms and conditions and accordingly they reported for duties in 

different Schools as per direction contained in the offer of appointment 

letter. All the applicants have joined their services within the stipulated 

period and till date they are serving in Kendxiya Vidyalaya, Lokra in the 

cadre of l'RT in the state of Assant 

(Copies of offer of appointment letter are endosed herewith for 

perusal of Hon'ble Tribunal as Annexure- 2 Seiies. 

4.6 That. it is sLated that so fj condition laid down in clause 7 of the offer of 

appointment letter regarding jurisdiction of filing of Court cases arising out 

of provisional appointment letter is higlly arbitrary in view of the fact that 

the Kendiiya Vidyaiaya Sangathan has invoked the jurisdiction of the 

Central Administrative Tribunal by issuing necessary notification as 

required under the provision laid down in the Administrative Tribunal Act 

1985 and as such in violation of the provision of the relevant Act 1985 the 

Sangathan cannot restrict the jurisdiction for filing Court cases in Delhi 

alone, such action of the Sangathan is in contravention of the provision of 

Section 14 of the Administrative Tribunal Act 1985. Moreover, the Principal 

Bench of the Central Administrative Tribunal is functioning from Delhi 

itself with Benches in different places, however, Central Administrative 

Tribunal is treated as one unit and as such filing of any application before 

any other Bench other than Delhi shall also liable to be treated that the 

same has also been filed before the CAT Principal Bench. Moreover, the 

Benches of CAT are functioning in different places, other than Delhi to 

enable the employees to file cases within their own region and also in view 

of the intention to reduce the burden of cost of the litigation, as such 

Sangathan cannot compel the employees to file Court cases within the 

jurisdiction of Delhi, such action of the Sangathan in fact curtailing the 

fundamental rights of the employees to approach the competent court of 

law and as such Clause 7 of the offer of appointment letter is liable to be 

IJq 
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struck down and accordingly the Hon bie Court be pleased to set aside and 

quash clause 7 of the offer of appoinirnent letter and further be pleased to 

admit the instant Original Application for adjudication of the grievances of 

the applicants. Moreover, in terms of the provision laid down in Artide 58 

of the Education Code for Kendriya Vidyalayas (Published in 2004), it has 

been specifically stated that in case of any dispute or claim arising as a 

result of employment under the Sangathan the Central Administrative 

Tribunal alone shall have the jurisdiction. Therefore, respondent Sangathan 

cannot violate the provision laid down in their Education Code in order to 

restrain a particular section of the employees from approaching the 

different Benches situated in other places than DeThi. Therefore, the 

Hon'ble Tribunal be pleasel to set aside and quash clause No. 7 of the offer 

of appointment letters (Annexure- 2 Series). 

(A copy of the extract of the Article 58 of the Education code for 

Kendriya Vidyaiayas is enclosed herewith for perusal of Hon'ble 

Tribunal as Annexure- 3). 

47 That it is stated that the applicants came to learn that the enquiry 

committee which was set up by the Governmeuit to conduct enquiry into 

he procedure adopted by the KVS for selection f candidates for teachers 

by employing private agency to ascertain as to whether any candidate has 

received any undue advantage by virtue of procedure adopted by the KVS 

during the recruitment year 2004-2005 in fact submitted it's report to the 

Government long badc by the first enquiry committee so far the applicants 

came to learn that in the said report no procedural infirmity as regard 

selection of teachers is found but the Government was not happy with the 

report of the First Enquiry committee and therefore the Government again 

set up another committee for conducting the enquiry afresh and for 

submission of a report as per liking of the Covernrnent but at this stage it 

may be no Led that it is almost about 2 years have elapsed from the date of 

tf kM 
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dec1ration of the result b-ut the subsequent enquiry committee could not 

submit Ii's report to the Government and as a result the employees are 

always working under the threat of terminatiàn of their services. It is 

relevant to mention here that the services of all the applicants has been 

• extended by the Assistant Commissioner, GuwahaLi Region uplo 30th  April 

2006 or on conclusion of enquiry giving it's report whichever is earlier and 

the said decision is communicated through separate memorandum 

individually to the applicants, one such memorandum bearing Nci F.8- 

7/PRT/2005-KVS (GR)/18695-97 dated 20.01.2006 addressed to Shri M. 

Kumar, applicant No. 1 is also enclosed along with other similar 

memorandum served upon the applicants. 

It is relevant to mention here that another extension order has been 

4 -s-aed recently vide letter No. F.11-1/2005-06-KVS/Estt-ll dated 27.04.2006 

in favour of the present applicants as well as in favour of the other 

similarly situated employees, whereby services of the applicants has been 

extended upto 30th June 2006 with exactly similar terms and conditions as 

imposed in earlier extension order. Moreover, from the contents of the 

extension order it is not dear as to when the Government is likely to receive 

the enquiry report, it may so happen that enquiry report might have been 

submitted by the enquiry committee even before 30th  June 2006 without 

any knowledge of the applicants and if any adverse report is submitted by 

the enquiry committee in that event the services of the applicants will be 

terminated without passing any further extension order on or before 30th 

June 2006, apprehending such threat of termination of their services 

applicants are approaching before this Hon'ble Court for protection of their 

valuable and legal right by passing an appropriate interim order 

restraining the respondents from ousting. the applicants from service or in 

other words an appropriate order of status quo ante may be. passed in 

favour of the applicants till disposal of this Original Application. 



(Copies of the memorandum extending the serviccs of the 

applicants uplo 30 11  April 2006 and 30 the June 2006 are enclosed 

herewith for perusal of the I-i on'ble Tribunal as Annexure- 4 

(series) and 5 respectively). 

4.8 That your applicants farther beg to say that they are having requisite 

educalional qualification for recruiLment to the posts of PRT in KVS on 

regular basis, being satisfied with their eligibility and on receipt of the 

advertisement duly published in the Employment News dated 1349 

September 2003 submitted their candidMure to the appropriate authority 

for consideration of their appointment for the post of teachers in KVS. All 

the applicants have gone through the rigorous process of selection which 

includes 2 stages of written test as rell as interview and they have 

successfully came out through the process of selection and finally selection 

list has been published by the TKVS recommeiding the names of the 

applicants for appointment to the respective categories. The applicants axe 

not at all concerned with the selection procedure adopted by the 

Covernment of Tndia, however it is at the instance of the Gcwernment the 

applicants appeared in the rigorous system of selection and ultimately 

came out successfully in the said selection process. The advertisement was 

published for regular recruitment of the teachers in the cadre of PRT for the 

recruitment year 2004-2005 as such they are entitled to be absorbed on 

regular basis in view of the fact that they have been duly selected after 

observing all formalities requird under the law, therefore selection of the 

applicants cannot be questioned at this belated stage. 

4.9 That it is stated that the selection has been conducted in a very fair manner 

and there was no favouritism or no undue advantage granted to any 

candithtes in the process of selection as such the allegation of undue 

advantage and decision of respondents Union of India to conduct an 

enquiry to ascertain as to whether there is any procedural viola lion in the 
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process of selection, which has been conducted by engaging a private 

agency are after thought and same has been clone with an ulterior motive to 

deny regular appointment to the applicants against the vacancies of 2004- 

25. in this connection it may be stated that similar select 00 	 ion process has 

been adopted by the Government/KVS during the period from 2000-2003 

and all the selected teachers have been regularly appointed as teachers as 

such denial of regular appointment to the similarly situated applicants on 

the alleged ground as indicated above is highly arbitrary, illegal and unfair 

and such action of the respondents is in violation. of Article 14 of the 

Constitution of India. - 

410 That it is stated that the advertisement and selection of the applicants for 

appointment to the different categories of teachers has been conducted at 

the instance of the Government and the applicants have gone the rigorous 

process of selection with the legitimate expectation that they will be 

considered for appointment against the vacancies of 2004-2005 in different 

Kendriya Vidyalayas, therefore,, after dedaration of the select lists the 

Government is not entitled to question the validity of the procedure of 

selection and also not entitled to raise the question at this stage to ascertain 

whether any undue advantage was given to any of the candidates while 

carried out the selection process. The question which is now raised by the 

Government after completion of the selection process regarding conduct of 

selection process by a private agency is nothing but done at the instance of 

a vested circle in order to deny the regular absorption of the applicant& The 

applicants are victims of a well-planned conspiracy at the highest level of 

the Government. It appears that a well-planned attempt is made to 

terminate the services of the applicants by managing a report from the 

enquiry coniniittee as per liking of the Government and therefore a vested 

section of the Government who have constituted the enquiry conunittee are 

waiting for a report/recommendations/findings/conciusions as per their 

- desire in order to terminate the services of the applicants. All the applicants 

40  
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are eligible for appointment to the respective cadre of teachers having 

brilliant academic career. Advertisement was published on all India basis 

for regular recruitment of the teachers in the KVS against the vacancies for 

the recruitment year 2004-2005 and all the applicants faced the competition 

on all India basis and Ihereafter declared selected and as such applicants 

are apprehending that the very enquiry committee which was constituted 

at the instance of the Government, there is every possibility of 

nianipulating of the report as per desire of the vested dick who have 

instituted the enquiry alleging engagement of private agency. If the 

Government is so serious regarding any allegation of unfair means or 

malpractice they could have engaged a judicial enquiry coniniission to 

ascertain the allegation of undue advantage. Government also did not 

disclose anywhere in the offer of appointinent letter that there are specific 

allegation. of favouritism made from any corner regarding the selection 

process as such offer of appointment of the applicants on provisional basis 

cannot be sustained in the eye of law and the applicants are liable to be. 

treated as regular teachers duly selected through established procedure of 

law and as such Hon'ble Court be pleased to declare that the applicants be 

heated as regular teachers from the date of joining their srvices and 

further they are entitled to all consequential service benefits including 

seniority in their respective cadre. 

4.11 That it Is stated that although order has been passed by the competent 

authority extending the services of the applicants but.. still they are 

convinced and reasonably apprehending that their services will be 

terminated on or before 30.06.2006 in terms of the extension order issued by 

the Joint Commissioner KVS. 

In the drcumstances stated above applicants finding no other 

alternative approaching before this Hon'bie Tribunal to protect the right 

and interest of the applicants by passing an appropriate order directing the 

IQ-t V 
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respondents to regularize the services of the applicants and till such time 

the applicants be allowed to continue in their respective capacities. 

412 ThaI ii is stated that the KVS, New Delhi again issued another 

advertisement in the kthp1oyment News dated 12-18 February 2005, for 

recruitment of teachers in the cadre of PGT, TGT and PRT for filling up the 

vacancies of 2005-2006, where applications have been invited latest by 

25.03.2005 without regularizing the services of the present applicants who 

have been duly selected against the vacancies of the recruitment years 

2004-2005. Therefore it appears that respondents deliberately delayin8 the 

regularization of the applicants on the pretext of enquiry report and 
therefore it smacks nialafide as such apphcants have no alternative but to 

approach this Hon'ble Tribunal for protection of their rights and interest. 

It is relevant to mention here that many of the applicants either 

cross the upper age limit and some of them may cross the upper age limit 

shortly for any other Government job, after acceptance of the offer, of 

appointment in KVS with the anticipation that since they have fared well in 

the interview and declared selected an the basis of their performances in 

the interview as such they are likely get absorption on regular basis, but 

surprisingly till date their services has not been regularised on the pretext 
a' pendency of the enquiry report therefore T4on'ble Court he pleased to 

direct the respondents to treat the applicants as regular teacher at least 

from the date of their joining in KV5. 

(A copy of the advertisement published in Employment News 

dated 12-18 February 2005 is enclosed herewith for perusal of 

FIon'ble Tribunal as Annexure- 6. 

4.13 That this application is made bonafide and for the cause of justice. 

S. 	Grounds for relief (s)with legal provisions: 

. 



I 

I 

4; 
5.1 For that, all the applicants pursuant to the advertisement issued in the 

Employment News dated 1349 September 2003 against the vacandes of 

the recruitment year 2004-2005 have applied and have undergone 

rigorous selection process and thereafter declared selected for the posts of 

PRT in the KVS as such they have acquired a valuable and legal right for 

appointment on regular basis at least from the dute of joining in their 
respective posts. 

5.2 For that, the vacancies against which the applicants have been selected are 

regular vacancies as such, applicants are entitled to be appointed on 

regular basis from the date of joining in their respective posts. 

5.3 For that, the rigorous selection procedure have been adopted at the 

instance of the Government for appointment of teachers on regular basis 
in the KVS as such the same Government cannot question the validity of 

the selection procedure on the alleged ground that private agency has 
been enpraced for selection of the teachers as such resnondents Union of J tJ 

India are barred by law of estoppel, acquiescence and waiver to conduct 

any enpiiry in this regard. 

5.4 	For that, during the year 2000-2003 sitnilar process of selection has been 

adopted by the Government/K VS and all the selectees during the year 

2000-2003 have been appointed on regular basis, therefore Government 

cannot raise the question of validity of sinülar selection process while 

adopted during the recruitment year 2004-2005 more so when the 

applicants have been declared selected and already appointed on 

provisional basis otherwise such action of the Government will led to 

differential treatments towards the applicants which will be in violation of 

Article 14 of the Constitution of India. 
8 
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.5.5 	For that all the applicants are qualified to hold the rcs.pectivc posts of 

teachers having brilliant academic career and came out successful in the 

rigorous selection process without any undue favour or undue advantage. 

	

• 5.6 	For that, the selection has been conducted on all India basis and only the 

talented candidaths have been selected/recommended for appointment to 

Lhe posts of teachers. 

5.7 For that, the applicants have applied for the respective posts of teachers 

pursuant to the advertisement dated 13-19 September 2003 and after a 

long waiting for almost a year, the applicants have been appointed 

provisionally subject to outcome of the alleged enquiry report which is not 

sustainable in the eye of law rather applicants are entitled to be appointed 

on regular basis, . . 

5.8 For that it is learnt that the enquiry committee set up by the Government 

initially did not find any infirirdtv in the process/procedure of selection of 

the teachers but the Government not being satisfied with the findings of 

the 1st enquiry committee again set up another enquiry committee so that 

findings and reports of the subsequent committee may come as per choice 

of the vested circle working in the Government and as such the, enquiry 

has. been delayed deliberately which smacks nialafide. 

5.9 For that as per provision laid down in Article 58 of .  the Education Code for 

Kendriya Vidyalayas, the jurisdiction lies with the Central Administrative 

Tribunal as such Clause 7 of the offer of appointment letter cannot over 

ride the provision laid down in the Education Code and moreover, 

provisions of Education Code shall prevail over the Clause 7 of offer of 

appointment letter as such the clause 7 of the offer Of appointmnt is void 

ab initio. 

10  
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5.10 For that applicants are apprehending their services may be terminated or 

they will be ousted on or before 30th June 2006 in view of the direction 

contained in the extension order dated 27.04.2006 (Annexure- 5) in spite of 

the fact that applicants have, been di4y selected pursuant to an 

advertisement for recruitment against the vacandes of the recruitme..çil 

year 2004-2005 as such they have acquired a valuable and legal right for 

rcgularization of their services. 

Details of remedies exhausted 

That the applicants declare that they have cxliai.istcd all the remedies 

available to and there is no other alternative remedy than to ifie this 

application. 

Mallets not previously filed or pending with any other Couat 
The applicants further declare that they had not pievious1y filed any 

appikation, Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor. any such application, Writ Petition• or Suit is pendinS. 

before any of them. - 

S. 	Relief (s) sought for. 

Under the facts and drcuinstances stated above, the applicants humbly 

pray that Your Tordships be pleased to admit this application, call for the. 

records of the case and issue notice to the respondents to. show cause as to 

why the relief (s) sought for in this application shall not be grarited and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8.1 That the Hon'ble Tribunal be pleased to direct the respondents to absorb 

the applicants as regular teachers in their respective posts with immediate 

effect at least with effect from the, date ,  of joining in service with all 

consequential service benefits including seniority,  etc. 

r4rz/ k4y' 
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8.2 	That the l-Ion'ble Tribunal be pleased to direct the respondents to allow 

the applicants to continue in service in same capacity till applicants are 

absorbed on regular basis in terms of prayer No. 1. 

8.3 That the Hon'ble Tribunal be pleased to set aside and quash the condition 

had down in clause No. 7 regarding jurisdiction in the offer of 

appointment letters of the individual applicants (Annexure- 2 Series). 

8.4 	Costs of the application. 

8.5 	Any other relief (s) to which the applicants are entitled as the Hon'ble 

Tribunal may dccm fit and proper. 

Interim order prayed for 

During pendency of the application, the applicants pray for the following 

interim relief: - 

9.1 ThaI the Hon'ble Tribunal be pleased to pass .an interim order of status 

'quo restraining the respondents not to terminate services of the applicants 

till disposal of this Original Application. 

9.2 	Thai the Hon'bie Tribunal be pleased to dirct the respondents that the 

pendency of this application shall not be, a bar for the respondents for 

conideration of the case of the applicants for providing relief as prayed 

for. 

...... ... •04•• ....... .. ..e.*4 a.. ............ •IC •l •I • ......... .0 0004. 
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As given in the index. 

fy(47 	y" 



17 

* 

VERIFICATION 

I Shri ManoJ K'unar, Sb- Shri Pamendra Singh,0  aged about 26 years, 

presently working as Primary Teacher in the Kendriya Vidyaiaya, Lokra, 

Dist- Sonilpur, Assam- 784102, applicant No. 1 in the instant Original 

Application dnlr authorized by the others to verify the statements made 

in the Original Application, do hereby verify that the statements made in 

Paragraph I to 4and 6 to 12 are true to my knowledge and those made in 

Paragraph 5 are true to my legal advice and I have not suppressed any 

material fact. 
0 

And I sign.this verification on this the 	day of May- 2006. 

0 	

0 
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(5'311  u'S It to I'l 

)gituuulh lliCr,hhi,lI,, Inu,rl,,,un 	(i.n,l.inl,u,us  

• 	 II 	:n'n 	'n ''' 	i I 	III I,u' 

I 	,';,,,nI 	I lY 	''C 	AVI'l 	l,,A!CIfl 	' 	 . II,, 	ui,,.' 	.ul 	.'.o.,uuu,li',,, 	,',III 	i'. 	,,,liw:,i."I 	Ir,,,. 
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of 	l'i.,t 	'/ml,n 	lot pu,iooultl'lvtuo' 110(1 	e'nSmr0ily 	In,,, ,, .Cm,u'',cil' ml 0xnnlrmnCI,su, to )micic Ilielf,  blItuldimlut colnpnt,nsuicn. 	IC'.' chillicuCly lvi,t Of ilnIn PoOh will Ft., ill 

il 	11,0 	LCct('r 'ti ,l,uum,Ils,u F, 	l(u,hiIilc mIlrrhClg 	1 	110010 Fib .12 	00 	• 	' 	 ' .2 1 Dv'iI. 
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rest 	 at IIII OW•fl rkil, 	711flialflid. bnIno 	 lhc 	ftcn'on, 	IIiu 
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x) 	Applications Invn been invited only lot thu poni ul InI Utnluntn ln'ntloi i, 

/ IIrcll(Ialn nusl enouro That ho/sun MIiIIs lire cligihihly cilintla n.s tool clown iii firm Trained OrniJunlo 	Tanctiers And Culninty 	lnnclrn'i .. 	Apoplienlllnno 	lou 

vrr ll0nl, I fir.! lieu . cnrtdiclnlun e 	will ho 	IrutOIV 	povtaIttal sulncci 	In 	liilriIIiy paste may not be a ubnrllh nd, 

IIrq 	vtrtInn( 4 	Alter the 	lel olld., 	or Inlorviuw, aol) 	Since Strrgc 	I, haninlurirtiorr Inc nil Slibledr. of Fr ritrIrl Un:rnlnnriln; I n:.'initnn 	in. 

ItnillialO wh 	his been trflowoni to appeal for Ilia WIther' tool ;uld/ on in101view. rirould nil subjocin of Pont (rndunie Tenchnels will tIc lolci siIrrrI/t:nlr0000iy on.? 1.1 7.70fll 

hal her ohe is utlinibIi.' tar appoillhocill to hr pooh of IWO 	thlIhetOnlh flunuri, tlui,uulon, tnt lite wnyil liw n 	rid/chain cHit apply niniy 

,unitn:ulI 	.(, ;;ljnetjo 	liii; 	iirilI 	it) 	e.'inil 	irIsl toOt 	r:tht,titt,lHlth,r) 	Or 	lily 	010(10 	ii 	1110 Int 	ohio 	uinib(irn:f in TflT 	fluid nit, r. tibInct 	I.. I'. 	I 	cal ''filly 	I lc'trvnn. 	In 	Oit(.it 

i,'r.Iwn it if in,0)00 hun 1IIL'f!hniVltlIOnlO 101,1 (lOW,) In 111111 	ttijvtillo.i,nu,ri1 caruiro cnnelIdiitu, with hove to liii tip two nt'plthroho Intuit, ome lii Ill I 	.inuli(..ci guru 
0 ilitcustOin cot IliO 	S:irutnitlnir :tbnninl Ilia uutouto of lialociloll ho 1110 	10;;) trod eItcrlu;Iy 0110 ho. POT stiblecl. 
itujuliorts of 	hoc flppiicnlll yhtil be iiirni nnd blrotiiiry. 	NO corrnsputrdeurce will Ito KxjIj 	rite t,n.ilt)'ufw .,Iuhu tb 	nor 	toolor theIr Auliurli (,uI for lot 	.I)(1 	ul 	iu'iulliiu,, 
l,;nhatlrt';i in 11110 ictt;rith lu 	Intuit 	tolib 	lt, 	Atutulopi 	:nunnlislo.nc, 	ol 	file 	irf:i''Itl 	fllihcr 	of 	l'rru,li I. 
cirNiSlO ..P. ATTACH U WITIITI4tAPI 	cATioH %'luhyioi 	Sonynilitini 	at 	the 	tiloi*i*uii 	htoo, 	I, 	,, liii ii 	Ill. 	totuulhilalut 	Irtiso 	null) 	to 

;iurrlsu',I 1.1,11k 1)1,111 of (iii, 2501 	(Iwo I lUnni.ocl .inci Pilly only) lii Invonir of l<oirtiu Ivor 11.0 	PlililicuuhiOhu 	lou tur. 	nlo.ts.lilu 	11011 	of 	1101 	Itt' hlu' 	*111.11..) 	I 	the 	f,',ui 	urn 	ill'' 

iyrninv:u Siirutjnlhnih, poyntrie ri Now Dcliii liecruItluor, 	1110.1 	hurittoont 	11.00 	AkI 	to 	MO 	151. 	Ii vu i'.louttii 	Ailtruil 	(or 	Ii 	ust,uI,t 	tue 

.,' ccili:rjtitucsi,tl Oniti soIl t,htrrtuind 1)1)1.1 cotuJ by niltxtluq ponlnt,Io 01110/p 	lIOl!i'1 uutt,d 	/hln 	ilirli 	ri,.loIva. 	'Ihti 	couudi,i.iog 	blur) 	tiiou 	tilt 	ti 	It IS 	i'y 	r.',ll 

flrer document 10 be nlIeiiod. 	 I '  trreralkron,uenitraur.orr, 	Alonp. 	obip 	their 	naurir. 	flllri 'I 	rinurh, 	ifOhe 	if 	III, flu 	flood 	11001 
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out coI.tIlin.n'0 	,.uuoi 	fill on lii. 	tpu'lucnthouo Inino 	pnuirli..Iucih 	In 	Anruu'nt,un 	to 	hIt/s rt ru,inohfnu i,uuhi, 
iv,,luOtt.uuril 	 onny gui flu/a ltnr. pltoiocroplu,uI at hypu)rI 

•ally(nul lootcau 	070 	wI/tiur (10)1(11(21 C009 x 30 cite) in 	drnthulc spnce on 	one S!çIçJNS r,rlucl lOIiSfq(l L!t.L!fIc. Ti II: Ahi'I.il:Aiiori I1:ntlM 

!n 	of 	II I ,. 	pup,rn 	mu 	our 	mm't 	ni 	nppllcrttivafl 	ic'rm nrittrtulg float 	Its 	Iounmt 	to ,'c)c 1.  flh1AplJA1l 	TEACI It'll; 
atIy 	lilt' 	r.a,,uum 	or, looliliMied fly flit, Snrot,nlllflIr ho 11110 ndvnniInrom,nnnnil or turuy ,lwnt 

If 	hour 	flu' 	.8tn3rlllfi,I 	unoltr;lt, 	' 	 V/hut' 	IllUruti 	irtfnnunnr,Ii,uti Iuuni flIlI,lfluf Conhnra 

tly 	In hoana lulOfhIlfI 	fri 	0111110, 	titl(lmotto, 	hnlirflr'O noina nit;, one 	iron 	iulnrrtnitlhia lull (i'nnfiitolli 	 j 	a 	 I'll 1)1 	ut.).) 	 '1 
111k hnIwtnr, ulro 0000(10 I woolS Ito filück 1011010 onrly. Applir,nhtonr l'ou inn will irOl be  

Irplied by lIro Kondtiya Vidynlayn Strngrllhnn or l<unrlrhp Vhrtynlnyn (s). 	' I 'UT(i'lrysica) 	 ( 	0 	1 	3 	 rtVI 	(Ctn'iuui:.lny) 	
I 

trudidøles admilfod 10 1110 CXtOflhIIIfliiOfl will be 01)111 PlnoIo Adnioif Card iron t,rittlin 

;tr, to 	lake ilto 	onarnrluuefion, lir' condidefo iviil fin ;tnrinlhod it) fluP00I 	II 	tire ((coumornricr,) 	. 	. 	S 	.1 	I ( 	o.nmun'''nr") 	
I 

lullOilinfhl)fl whllioul urn Adinii Cord,  ' ...... 
11.11 	(M;lbfur. ) 	 fof I 	(p 	.l•..l 	ut 	II 

I lf?C0iVlli 	lImo odunil cnnlr, cnrrlld;Itno 	irotild vurrily 	lint 11,0 IrltottttItOIJIbfl. riprn:uliitno 
. 

pu;unnJd on flit, 	nppllcnflour burl nih) nfloncfAioCO nli.ti gutori 	puhinh'.cI on 	tInt, 	ch,itmrtl 1(11 	(I liolt,nyl 	 b'i 	I 	(l1u't.t)r,nluIIi 	I 	II 
Ii ,tt a hln,totbcnlflnrtj llrolois no vionbiutlonr of any kind In the Phoiotunnplos it'd ulgtrntulruo ... 

ill, y;uilfltiOlt is fOtunoci ill Ilto Sliitrl'JrUs appended by hint!hlfr At dilienortt placcu. tri/ 1EM:Ilulir, .riAhp.__c.!1J!).V.E,1 
r,andidaiuro will be cnn0otlori.  

If ruppiicrulioro forms ore lobe puocu500d in compulorhzoni rrynhomn, candldrulea &fnoujld Coil 	fhil,(nciCo.futo 

.cOh)ecial.cnle that 01111100 mndo hriflre opputonilon 101111 010 cloar, toçjltult 	tori) 

11)1011r. 	Tfro cnntildnlo will be eoioiynsponeiblo for 1111/ n,Jvnrro dacisbour rot loio! 10/1 	(Putr.tItalt) I._L 1 	
It/i 	(I lrttutri 	 I 

nrudidnfuie duo to itiogitllo or tninloding entrion. Appl'eolIona wlriciu true htItoçiI;ie  

.._. 

I 	1 
tiC ir)Ci)urtlntOtely! IncornucIby hitl'rd, 	tul ncconnpalilod by lira proncrlbrrd lot' 	trIi Ir I (il hi 	111 	 ti ll 	I 	i';' 	t.uIut.l 	I 	. 	.1 	
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iluIrality lo)r.rcf hilt, 	I 	I. 	' 	' . 

i r.mrtrrlluiiulum should 00)0 flint Ito rrqi 0t 	Or CIILhl)hIl) 01 ouib)ocl or Pool of t:n'ttltt' its IC) (i;utt';I'riI( 	 I 	S 	I/I it.I.ullul 	 I 	or 

ir:luIhoCi 	oniUtiroolty 	tv 	hlronri 	In 	11111 	npplbcnllofl 	101111 	elinll 	be 	olrini Inrittori 	by 	Iltir 

tupulhIntr tiutdu,r Ally clrOutr;itfnrlehllr. 	. 	. 	t. . 	.... 	 I'tiirfAllY 	IiA(:Ihf1ih 

i/i 	bill/nip 	lois/her npptic;itiOrr iornu. hlr 	conrdldoto nlruultl narolully docirit; ntRutul i,i! bill 	... 
hnlcc of lIon) subect otponI or 	ptoibnanoco 011100 coni;o of the olnnunt;nhioul. liru 

dinboin, iuutiicolor, llrnj i'OuitOs (I roonue.11rnn 000 1) 1101 lii TGT/P(31 	at lImo runtrum'c 	 )l Ct'ftjecl 	nlhoirni 	C:ode 	b 	.eIe, 	,'mtln, 	urtut 	tutu 	17 	no 	II,.. 	.,.,,1Im''..... 0 .......u..... 

...............•. 
	I,.,I0,tr 	it, 	nit 	ti 	I_toil ;;uthccl cuouttf,t,olIoir' 	- 

tI-isi llt'1l)Iii° I') 1lI( C,'tIIC/.rAI0i 

tO,'ntul ,_ 1 't'.,ttt.i uol.j ll.i'i It l'.o:tn 	1 'ut , rlrtltit,l:n,tlulrl I 	IOl:''i/t'(t fiy lit'.' I:u;Içp,luluar. 

iriS! II'S' l)lC0rII otltirlcuyeu, .'Jihltlhtldirlg lila crtlldldnto from zlitpcnrlttq in file wititno 

illllrinil;\v, ltis/ 1101 flph,hi0hiliorlif i:jirruttcfnlumfl will bet rojnIect. 

mc)u,ui r:nlrujidnloU 10111 not ho lirhominod of Ilno tonuti huldlvldunhiy Ion nlrugnu .1 

unllllliitulm 

 

but II will ho OvOlImOhIll u0. woblhlo wviW.itvnniig lhtbiflrt,llnfI 0)120.111 .21)1)-i 

lhrlliltlllll Irlltllls In Ilia nolocinil CntIlHIinlno will ho lOroltulfh by 1110 Gnninijtullunut 
urutpnitunir may of Its (ilC011illOhI foCoullbrnornd InIg? tor Irohihnf pnuy In ,.ncnbtlioItnlly 

110(1 toml uoo unnlormoo(l n;uinrlicinio. ............ 
utlflmliluIt Ito unity lorlil Will IthuObtlnlib)' nu;Itlrthitfnlo 
iu:ntuin 1,11101 ,ntinl Ito '(.tiirloilii0Il' 1)01010 'tItling up 1110 AirlutiCrhlioll f'ttmri, lnttui nnmtiot 

!" 01 111 II° .coIypUI. bli)i,lql l0,,l_i!tlllJ)LlLJQhLJI0iOkOLtWiOiIfiIY,.fit!H1, no 	Ito 

11011011 iunuoluhod 	 Pll euiinlilui1y 

ñjj0rnhs (or bolng crillod (or whiten oxn,niIoitI Irulorviow, AItphOhloros 
'led corrocily and not as por the 'Guidotinoo one itablo to ho rojoctod nrrd Ilia 
of nmttctr 101ochion woufdl'bo on limo nppllconf(o), 'Tito Sflngnifonnm will moot 

tn/to tory cltoinri for i',tmii noloClioll. I '1'.' u ,,,,I'u.. 
;uuuohbnhlrlun unriny lurtumr ''hi itnO vorIi/rhlCrfl of ntl/tlimtibty of itto crindidnIo of n.ryIrrrlirl 
in prIor to 01 trilurn 1110 conoploflhrl of Iho bormnillllulo: II found not itulgibta, limo 
;iaturr ainU ho silmnmmliiily rn(ocuod. t '.. ' 
OtriliitlonuI may flt Its çiirctol/ono hold ro-oxnrnihlsf 101) 00 annl wiootr rooccoonry. 
)plicnli000 nocolvod lit tititü,Wlli On ccknowtndgod by roluntlIng thro iloit-nddrooltoef 
a ri niraclremi.  
iuituc r,elvimttj in nioy nrict)tjtri7otI lnntIiutIon/orgnni7.ntionnuionomous%ioyol 

ml Couii I t nlm.çrwI WTI 
/ iTA will be pn/IJ for nprnning in tile wmtllon'f' i'1dfIoI0lviOW. 

rod r,;ttrditt,alri ton hiablo to ho pOst011 Bnil0r0 In Indin booed upon till) ViiCflllCifls 

.)In in yumt:ilir ruqittn, (or inoclootS 01 I(Orldllyfl Vitlynlnyn(o4, r,olvicm°n flu, lrownovrtu 
.utul,iun In fifty uo,itnilllslmllru,tll or l(Vt3 lun iitrtlio 01 nhronut, 
.1,1 tltllliIlIllItmO vIII lull ltttlililti ill vnrlotun nlioyimiuocn, fiml nttuutlihIo 111111111 Ifto 

:1 Iurvi./I(V  
c rrutiIiclaIn, 71111 ir uitirltly ho no piohallon Inc Iwo ynnl 0 villich fr. nxinurt,1,uimlu0 ty 

II tilO'lfl?i(tly, 
liii ItI,llIi'I'l 	II v,u,'isuri;ltt't for 	uiIl,'i u,.niIIug tilt 	tiv,tIliI,l'. In; 	hun Vltly,rlu,01t0 	'I 

it'll III.I;l.,ll. 	. IltI( 	initui 	u,,tt,rulut 	ttt,litti 	til 	II it, 	u;t,I ttttul', 

Ii.'' .1 Iui u' It; 111 1 1 1 1 uI 1.14wo nl pwilloil 10111 Itn ourlttuittlrt,ith. 
,rIl,.no sl,u'tul,I (till_V Ito nlmfmullllbnui for llu.n 10001 In 

or'rih)tiIYA VlIl','At.A'/A nAMIATIIA14 
ISo,l:lOX 4674 

fliiW t)(it.iii -110 015 
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l\;tutlt; , Iotum 	Ill filuct,mut 	 07 

I 	1l tmtm,l•tI 	 II 	1 0 4 

r:utt':,ult,uri 	ti,  

II. tot', 	 II 	/ eIt•tuI 	II, 	 II 	Ii 

f,i,tuutitlitlttttt 	II 	'I i 	lill"''' 	.'.•nl 	 I 	rj 

r.lI,utrlIiIb;uulu 	I 	I ttt'lttiuti•, 

It 

'I 

,Iol.tlIlut 	 ti 

I 	II .1,111 , 111 , 

I';tltt;m 

CXu0I,liliAIIt)ii 	(;lliiI1t/ 	(:()111: frill 	ul 	- II 	f';'ASmltlAIIr)la 

III 	i'luI, Itin! iltIlIrlut OOc'.rlIlluuoyI Illit;! iu,lt',,mnc'll,., 	1 II- 	Xli I 
I 'lty".it'o, I3umtt•i.;Iuy, l,I,tli,,utun,mtit:s 	1117 	1150. '; I 	lIlt .lt/' I for utt't/ .11,1.-I 1/' 

01, 	(,3rl'tiruSlt y,  iihjitlumy And liuolopy 	u) ,l 	II ,'',..,s i,i'rlt y  :iuti  '.onlnuiy 

Oil, 	1/rociril Sclou,ren (irnvirrp At i,';isf Iw'tu ritirjtt:ls ,III t,t I li'.11)ty. ('nIrtlIlty, On',r. tutr.'.t'i 

And f'ob. Subrurtu',uu) 

lit, 	ltlultmrloIcu'r/Al.cohthrIIhluoy/i imIitimur, 	/iu,ttum.'u 

1111. 	itllurlo 

(2) Of uirimnnfu, ,iurçnno 
(II, 	IgirhIl101u 11injrl,It,l0 Hi 1011nr nil Ihuin uttntur 112. 	I IruttIl lilurululitu.' gIl ttu,tr il 

slllthncltl. 	 - 	 fllilpuu,I'u 

03 	çjlutllulltlmy lIt holy nimt / toIouuy, 	ill 	I Ii I 'u II I 	yl  

05. 	l'iryoIt 	C)tnt'itin1iy, jAgu/luourontica 	00. 	h'Iry'iu:o. Cltitittuolty. iltllittly/ttllluiiy 

07 	Snnokrht Illoraluto on óno of hoe n,i;r rtulojrtolS 

Social Slitdiroa (havIng At Ionr,t two Otit,jnmr.ir otut or I Iiiory, ( '.0 0 rimnumity. 
Er_o.ruurrlc0 tort I Pu1, f3cbunutco). of wInIci -, (olin out OIl t)n r.11ltnot I Ii tory 01 rl1'rr11. 011 1  t 

0.A., (floumo ) In I Ilaioty/ (30011 1  mrltiuy/ i,r.ttrnr'rtu'tot I 'n'ul, Sc/,m,tt:rm mis n imp lof r,tuitlort. 

lit. 	I1,Cttuo / ii.n3ntu(i Ir,uu'n.l 
Otltoun 

(3) Pont Croduolo dehion 
Elopiir.ln 	 II. I hIturli 	 I," I'Ityr_it-.r_ 

I?. Elt,clrorticru 	 14. Appllod lluyrtlr.'n 	 IS l4ujclr,nt f t fy) 

ho. Cironolntry 	 17. ilio Cironruistry 	 itt. i:r,OuioiIuicO 

19. A1t1tlintI Ecoionntrir:s 	20. Ullr,iIloar i:u:t.lrt'lttltt.i; 	 21 Ctur,Inntu,tr:.t 

72. MltiirohnlrltiC:I 	 23. Apiniloit 1.loilru,t.i;uticr, 	24 (l.ttruri', 

5. ZöóiöijTJ 	 20. i,lfo Scln.rtt:na 	 21. tIlt, isiou.:ur'u 

. Conotics 	 29. Micto lhroiulqy 	 311 UiO hr.htu oioit' 

:11 Molncuminu Ilirnitilly 	 32. l'latti l'iuyoi'.ii'rty 	'Ii I iir.rurry 

:14, (/.moUrtoitluy 

,uIt,ut,, ,uc.1utumuttl 	my liii t;nittlltluulns 	luotrli ho nmlilclly mu .mr,m:r,InI;lIot'.'t wulit Inn 
otonl t1uurulilir,ntiiuutni itumul nr0thI'.ICuIui oirould tool nook cfnlin of oqttivniotoc'. or ilunin 	lI;tm,tttltm , tmt 	2 I 

.ublOmul will, IhunI 01 0 (ivallilSt)ilrurtn on nkod br, 	 ' ' 	 13 tm'll!r:lb 	 2 3 

ut/itighir' ,,ltoutnl unit i/li ill lIme qt,inhilicailon Ili 11,0 nppbiclol/0', fonntm for wIt/cit tlmoy 	I mtuttOlu;uri 	 2 0 

p uUrnlOuI Itr wry at Ilia 	nnoItonl'On as wfu000 r0tjlh mo awgOUn,d/ wilInI)bIll it r,rul 	I • cItttw 	 : 1 

'2 
:0 

J l(,,Iltuitmu 	
70 Mitt. ,t,nl 	

. 	 r;o,tlu,mn,mmui 
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ENbRIYA VIbYALikYA SAN&ATHAN r, 

Regional Qffioe, 
ayaram l3haw n,Maligaon (hariali, 

'f" V 	Guwahtt781 012 

	

rf 	 Phone 2571798/2571799/2571 797(FA)Q 
!&1TErJ!aD POST 

005- 

• 	•• 	 • s 

- 

• 	• 
pf 

.ihreference to his/her application for the above post 
Srtif./Krri./Shri' Manoj Kumar 	 Us hereby inforriicd, thai .' 
fiNs kh' for appointment on roviionat basis 

•i 	I 	 t 	* 

it'f PP T in the Kcndrlyà Vidyolaju Sangatiian In the 
I 	 I 

pay cote of R. 4500-125-7000/- and : posted at Kndriya 
Vidyala'yci Laokra, Assn 	He/ She will draw p 	 .--__.-__-_,••_•___ - _,_._._• 
allanccs and other benefits in addition to his/her pay at rates as 
a ,d m is!s , Ible to the Kendriya Vidyataya $angathan cmpIoyce. This 
of fer' of appointment is subject to the candate being declared fit 
for the post of P.T by a Civil Surgeon. This provional appointment 
of 5hri/Smnt/KurnariManoj Kumar in the 
post of PT is subject to the outcome of a rcport/ conclusion/ 
recommendallons/findings of the enquiry conmittee set up with the 
approval of Competent Authority to conduct detailed enquiry into 
the procedure adopted by Kcndrlyct Vidyolaya Sangothan for 
&ectlon of candidates for teocher by enpioying private agency 

and give, i nter-alia reporf/conclusionYeconimendotion/fi ndi ngs to 
accrtain a to whether any candidate ha received any undue 
advantage by virtue of procedure adopted by Kendriya 

0I1PRQv151ONAL APPOINTMENT ON CONTP.ACT TO (*' 	••••• 
)ST Q 	1/ 



This provisiOflUl appointment isçfor a P.eriO4  of one year 

or cOnclLJS10t1 
of enquiry giving its report whichever is erIuer 

it i • iarified that' this provisioriit appointment is purely 

tempoQY and will not confer' any right for regularizOtion, 

seniority etc. except in accordance with the terms and 

	

• 	.. 	. 

conons herein. 
t.çr' ; 

Ii ,  case before compkiion of the said enquiry. the 
I tht . 

period .of..o • i 'year expires this provisional appointment may be 
 

rened.e0ffere and .1;-e discretion to continue purely. 
..  

vests with the offeree. 

	

'n case 	 eflqUir'! Committee upholds his/her 

selection, the present proViS;'flQt appointment will be deemed 

as appointment letter on reulcr b9sis w.e.f. the date of 

joining of the appointee. 	 . 

In 	case 	the 	eruiry 	comthiffee 	gives 	a 

rort/cOflClUSi0flfr0mm1 ,dm95 
that his/her 

selection has not been carr' d out in accordance with the 

seection procedure. the.i th resent offer will be withdrawn 

HOWeVer, he/she will be qive"i\ relaxation of one years age c:d 

will be deemed eligible ft orticipate in the next selectim 

proces; thereafter. 

In case the enquiry corn ;ittee uphoLds his/her selection. 
he/she will be on probation e.f. the date of 3oinin for a 
period of two years which rn... be. e.xtendd. Upon successful 
completion of probation he/Ac wiU be confirmed in his/her 

Turn 25 .pe ..enortyQ 	J/IQYQ  

uyoVabiliiy of permanent vacACIeS. 



I 
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. 	
. 	

, 

a I 

ndidate is a woman, she should certify that she 

way at the time to acceptance of the 

J4QDDthntment If however she is pregnant of twelve weeks 
tj* at the time 	acceptance of appointment as 

oresultPt' medical test she will be declared temporarily 

ünf.It:.d the offer of appointment would be treated as 

w .itl;draWn for, the present. However, her appointtT%eflt would q  

be keptIfl abeyance until her confinement is over or COnClUSIOn 

of enqu,iry, whichevei \is 
earlier. She would get herself 

medicallY re,.examined thix weeks after the date of delivery 
: and erapP0tfltmt would be subject to produclion of medical 

fitness certificate from\a Civil Surgeon. She would indicate 

when her delivery is epected and also should indicatc the 
the date of delivery soon after it has taken place. In case,  

candidate fails to cmply with these 
instructions her 

cadida11JrC would not bc 	onsidcred and no further 

corresponden will be ~ntetitvned'in this regard from her. 

On productioti of mediat fires certificate, she will he. 

appointed to the same pot. 

. 	 Na T/. will bc dmih for first 3oining the Sangath.mi 

OS 

4 	uring tile provisinat 	o nttncntund thereafter, until 

he/ she is confirmed( the 	'vices of the appointee are 

'k 	 terrviinable by one month's ri2 on either side without an 

0 	
reasOn being assigned. therci'Y. The appointing authority, 
however, reserves the right to terminate the services of 

the 

appointee before expir of the.. stipulated, period of notice by 

making, payment of um equiv'.1t 
to The pay and allowances 

for the .periQf notice or thc. vnexpired portion thereof. 

,1 



• 1 	/ 

j.1.t1 

J 
5 	Othei ierms & cordttioris of servicc LOvr ning thc 

.'appointmcni are same as 10k down in the EducaTion Code for 

44nartyO Vidyaloyas as amended from trne to tirnc Since for 
1 	 I 

'yjdyaiayo Sangothcn. EmployeCS. Welfare Scheme 

I 	:has ben introduced with elfeci from 1 4 2002 oininq the 

1 	QtO\'C scheme is compulsory.  

. 	"The cppointrient i pr.;viionot as stipulotcd in Pero- 

• 	 and is subject to the Scheduie Caste/ Tribe certificate being 

ver*uied through the proper channel and if the verification 
1   

l:ng to SC or ST as the case may reveals that the claim to be  

be, is false, the services will be terminated forthwith without 

assigning any further reasons and wiThout prejudice to such 

further action as may be token undeç' the provisions of the 

Indian Penal Code for producion of false certificate". 

7. 	Ir c.is 	of any dspIJt or claim against the Ken-'jit- i- CA  

Vidyalaya Sangathon, in resci of ervice or any contract. 

arising out of or flowing fron this oftfer of appointment the 

Courts of Delhi alone shall ho 	jurisdiction. 

S .  If he/ sh 	accepts ne offer on the terms and 

conditions stipulated he/ sh would send his/ her acceptance 

immediately to this office •;: receipt of this mertorandum and 

join the Kendriya Vdyolu'i ,iientioned ove.rleof. Necessary 

proformo for the purpo of forms are enclosed herewith 

which should be submitted 40 the concerned Principal, after 

getting the same duty completed in all respects. This 
acceptance should reach O\r undersigned in any case by 

i..02.2003 . 	If the o'.r is not accepted by the said 

• date or after acceptance i 	appointee does not report for 

The abov- iWd Kendriyci Vidyckyc 	y 
utomatically 23-02-2005  this off 0  f appointtnent will a  

- 



I , 

I / •. 

stai 	cobce!lcd 	and no 	fjrthcr correspondence 	wifl 	:e 
1':• 

'ente.rtoin(d train 	him,' h?.r 
r,II 

9• 	 of any information ,1 '56ppression will be considered c mao'- 
• 	• 	-ir 	"'F 	' 

offence •for 	which 	the 	puni.;hmt may 	extend 	to 	dismisai 
-n. 

irornihe services 

10 	c/she wol not r'eques 	for transfer within 03 years ct 

initai 	appointment, 	if this offer of provisional 	appointment is 

deemed 	as 	regular appointment. He/she 	is 	liable 	to 	b 

fransf erred QnywherelnInd 

be eligible or the New lestructured befined 

;ion system ly as circulated by KV5 (HQRS) 

No.2- 1.7/200304/KV5 	(Budget) 	dated 

and F 2A7/2003 _04/Ky(Bidget) dated 

( 
U. N.KHAWAREY ) 

/ 	
ASSISTANT COMMISSIONER 

EnçVAs above. 

/44anojKumar,V.P.O0 Goria "—" Distt. Jhajjar(HôR) 
Haryafla, pin124 142 

Copy forwarded i: 

1. 	The Principal, Kendi:. Vdyataya - 	 - In ci:;t 

accepts the offer o 

appointment he! she 5hold be relieved immediately with th 
instructions to 'join his/her 'e.w post under intimation to the 

Sàngothan. If the appoifl'1E. i not working at present in hk 

Vidyalaya. this .nemorond' )Tloy be sent to the concrnd 

Vidyaiaya forthwith undc i flation to the Sangothon. 

If 

n 	..': 

11. He/she will 

contribution pen 
vide circular 

08/12.03.200 4  

24 12. 2004-. 
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REGISTERED POST 	6 
LOkra 

2. 	The Principal, Kendriya Vidyalaya .8sarn 	 The 
date of joining of the .canddate may be intimated to this 

office immediately after' the candidate reports for duty In 
case he/ she does not join by the stipulated date, this office 
should be informed telegraphically. This appointment is 

further subject to production of certificates etc. as per 

Article 49(1) of Education Code for Kendriya Vidyalay5 The 
candidate be allowed to jn his/ her duties only 
verification of original certificates and on submission of 
requisite forms/ statements duly •  completed in all respects. 
Those appointed under SC/ST quota may be allowed to join 
duties only on production of original certificate mentioned in 
para 6 of the order. They :re also requested to check the 
original certificates in respect of the qualifications of th e  
appointee employee and satisfj themselves that the appoirree 
possess reqiisite qualificati::n for the pod. he/ she is 
appointeci c The Principal ncharge -'rvcpal Will cer'1 1 , c 
he jdining report itself reQeding his/ her stisfaction aL'ot , 	 . 	

. 

'hcà'erfifjcaj .e produced. 

Tc by Cornmj 	(drnn) KVS (HO) Nw Y' 	........ 
• 0 	IiQr r''cj 	 #t .  

ly •.:'- 	. ... 	.•. 	
. 	•.; . 	 ..... : '' ., 

ASSISTAN] COMMI55U .......... 
,ç) 1  , 	 Irjiy, 	I 

: 	 . 	 . 

'41d, ': 	i • l 	. 

.4 
.1 •  

FK 

................... 

E 	 . 
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1 
KSENbRIYA VIbYALA"/A SAN&I4THAN 

Regionnl (Dffioe 
Charam Bhawan, Mt1igaon Chariali, 

Guwhati.71 012 
Phone: 2571798/2571 7)9/257 1797(FA)I'-) 

REGISTERED POST 

No.tI-7/PRT/2OOi-,KVS(GP)/ J!i-' 	 bcttd: 0402.200  

5IJ>CCT : OFFER OF PROVIIONAL e 1;1F0IN1'MENT ON CONTRACT TO 
THE PO$T  OF PR!ARV TECKR. 

With reference to hi/hcr --aj:plicalrion for the above poct 
hr.by informed 

hc/ has bccn sciccted for app tmnt on provisional bcii 
acjoh';t the potof PPT in the Kcndriyci Vidyataya Songathan in th 
pay calc of Rs., 4500-125-70001- a.id potcd at Keridriya 
Vidycaya, ,_. He? She will draw 
alkwanccs and othet benefits in addition to hi/hcr pay at rates as  
adni IbLe to the Kendriya Vidyaiya Sangathan cmpIoyee Th 
o1i Cr ofappoutrnent tssubjcct to i'he codidate being declared ft 
for tr post of PPT by a CvI $urgccn !hi provston appointment 
of Shrt/Smt/Kumor BAR911 xuaw— ______ —________ in the 
po: of P1T Is subject to the ou'ftorne of a repart/ concIwton/ 
recorrnendation/findings of the enquiryn-ommiffee set up With the 
apprvai of Competent Authority to coflduct deiakd enquiry into 
the procedur adopted by Kendrya Vidyalayo Sangathan for 
eIetion of 'candidates for teacheri by en'iployi ng private agency 

and ytve 1  Inter-alla report/conclusc n/rc onimenduti on/fi ndi n to 
ocer1aln -as to whether any candidate ho rcceiyed any undne 
advantage by virtue of proceur' odoptcd by Kcndri a 



C 	
S. 

. 5/ 	 ... 

Vidyalaya. scingathan for 111-V selection and recruitment ol 

teachers 	the year 2004-C 

This provisional appointment IS for a priod of 'one yeor,  
b 

or cO11Cl6.SIfl Of enqJiry. 9IVi1rC ITS report whichever is e-arliei 
, ¶ 

it is .ct'aifid'that this provisional appintiriert is purely 

iemporary' andwilt not confer any righi or regularuzation 
S  

sefiiorIiy4i Lexcept in accordance wu1hthe , terms and 

condrhonheretfl  
45S 	 : 4 r ' 

	

I 	 II 

tn. c, 	fre compl ii on of The 	enquiry, the 

pet tod ofonear expires this pi ovisional appounlment may be 

	

rcncwed 	thbfferee and ihé dicrefion 4 contin6e purel" 
• 	 •: 	 ., 	

S 	 S 	
/ 

ve5i withthe offeree. 

	

S 	
S 

In cdseY the enquir" Committee upholds4 ius/ner 

selec.tinThe:.Ptet provisinhat appointment wilt be. deemed 
S 	 4 

	

as appointn€tit letter or re utc' basis ": c 	thel dctc c 
S 	 • 	 . 	

55 

jomuig of th appointee 

"In

• 	: 	'.: ,- 	::- 	
••.. 	. 	 S 

''àase 	the 	enuiry 	committee 	gives 
'lt 

cpr 4/conctision/rec0mt i'0fl/fU1d ings 	itia 	hrs/h 

scicctiofl has not been curi d oul in acco; dance wiTh tic 

scftction procedure5 then thc Vresent offer will be wiThdratin 

1-1owever, he/she will be giveA relaxation of one year's age cd 

will be' deemd eligible to orticpate in 1h ne)t seleclru 

rt- c.es5  f hereafter.  

• 	In case the enquiry cam ;ittce upholds his/her selection. 

h./she will be Ofl probation 	a . . tli dote o joining foi' o 

period :of 10 yars which rbe. extendd. Upon success1.rl 
completion of probation hc/'?te v'rlt he confri 1 1 '1ed in hr/h 

-ru ri 	pe 4 '_ndr1Y4 J 1 dlay& 	';rn - ru-s o 

nVoilabilit of pernianefli vacoYCie 



- 	 . 

3 

2 	If the candidate S a woman, :he. :;houd certify that lic 
Is 110t in the family way at the I line tot, accrtonce of the 
appointment. If .,,h9wever, she L prcqnant of twelve weeks 

stardino or more at the time of cc'.:epto.ncc of appointment as 
C) 'thult of medicul test, lie will he dcclancd temporarily 

unfit and the offer of appointin'nt would be treated as 

withdrawn for the present . However , her appointment would 
be )'uI1( jjtt kc' ii ._i. ..t i o' ' ur conclusion 
of enquiry wjiichever is ear.  lie: Shc' would get herself 
medically :re-exdmined six weeks efter the dote of delivery 

and herl'óppointmen,t would be subIect to production of medical 

fitness certificate from a Civil Surgeon. She would indicate 

wheii her, delivery is expected and ol:o should indicate the 

dal of deli'ery soon after it Ilos,  token place. in case, I he 
candidate fails to comply \vith 'tICSC instructions her 
cundidature would not be considered and no further' 

corresprndence will be enterto,ricc in this regard. from her. 
On production of medical fi*iesc certificate, she will b c. 

 

api.ointcd 10 the same post, 

. 	No TA'eill be d iniz:h' for ir1 joining 	50n00111e 1  

4 	L)uring the provisional poH ment and ihercafter, tin ti! 

he/ she is éonfirmed the 	'vices of the appointee arei  
terii-iinable by one months rioz: on either side without any 

rc'ron being assigned, therc'r. The appointing authority, 

hover, reserves the right to i'e;'mincte 'the ':;ervices of the 

appointee before expiry of th tipuluI'cd period of notice hy 
mc!dn payment of sum cquivaknt to 'i-he pay and allowance:; 
f. 'the period "of ivticc ol' the Vu >(pired pan iou I hereof 



/ S  

(_SSS 

Other 	lcr'm 	co?dtio: 	of scrvicc 	cvt'niiiu 	1 Nc 

oppointmCn arc same as laid down in the Education Code for' 

Kndriyo \'idyalayas as amended from time to time. Since for 

Kcndriyo Vidyo(aya 501190thcn Employees, Weftare Schema 

1-10,S' I becn, introduced with effect -from 1 4 2002 joininq the 

ohove,schem,c is compulsory. 

. 	Thc appointment i pr;viional as stipulated jr Pana -• 

and is subject to the Scheduie Caste! Tribe certificate being 

verified through the proper cFiunnel and if the verification 

reveals that the claim to belong to SC or ST as the case may 

be false, the services wili be termrnated forthwith without 

assigning any further,  reason and without prejudice to such 

furthr action as may be taken under The provisions of The 

indian Penal Code for produci on of false certificate 

7 11 case of an d1sp'..tt or claim against the Kcdr 

Vidydlaya Sangathan, in res?ct of service or any contract 

arising out of or flowing from this offer of appointmeni the 

Cour'ts of beihi done shall ha'Je4 jurisdiction 

If h/ she 6 ccepts ,  he .offer, on 'chc terms and 

canditini stipUIaed he/ sh voild send his! her acceptance 

• immediately to This office i receipt of this memorandum and 

join the Kendriya Vidyolay 1ientiored overleaf. Neccsary 

yrofortna :for. the • p1rpo of i qrrc •are. enclosed herewith 

uch should be submitled ia the conerncd Principal, afier 
thn9, the same duly corA?leed n. dli respects This 
ceptance should reach \c undcsigned N any casr by 

- jó2i2oO9 	If the a fRi is rvt acceped by the .aid 

dcte or after acceptance mk' ppomntee does not repori -for 

	

t ir 	abova 	ro c1 	endria 	Viya 
73O22OOS ,  This off of appointmen t will automatically 

13  



/ 

00 

çj( H co ncel led and no firthct' corr'espoidenc. 

enterto I ned from hi m/ hr 

9. 	5uppresi.n of any in-Fcrotion will be considered c 

oftance for which the. pu .hmc.nt may extend to dism:.o 

rrom the scrvce::: 

0, 	Nc/she 	'ii 	oi i'eii' 	for lraiir'ier vi1kin 03 yeUi 	! 

init& appointrPent, i this ofcr o1 provisional appointment 

deemed as iegular appeint;-nent 	Hc/shei:; liableo he 

tra nsf erred a ii where Ui lnd 

11. He/she;•will be ehgibe .or the New Restructured Defined 

conii'ibution pension system ily (is circulated by KVS (HQs) 

vide. cirèular No.2 - 177QO3-O4/KVS (Budget) dated 

08/1203 .2004 and F, 2.-17/2003 -04/K VS(Budet) doted 
24 12. 2O0.. 

(..<u';'N. KI-!AWAFIEY ) 
A5;I5TANT COMMI5sIONI: 

End: As abovc 
. 	KI 	& :C/O sIra Ftamai xarlt P 3r ataacl 

Z SZifl3gr',PO M'1ht DLL Pct?a 1  BTh r 

p;.i.i0BO4 452 

Cony forwarded j: 

• 	1. 	The Priwipoi, Kendi': Vidyoloyo 	ln (O 

5N.,"Stnt./Krn. 	accepts 	the 	offer 	of 

apycintinent he! she shoUld bt reUeved innnedetcly with th?. 

in'iuctiOns to join his/kr' T\W p ist 'under infimatio,n to the 

5cuqath.an. If the ,appointt i mt workirg al present in 

Vidyalaa, this memorandu'r(\ Vifly be sent te The concrncd 
Vidyalaya fdrthith under 14ilation to the Sangathon. 
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REGISTERED POST 

Tc Prindpal, Kendriya Vidyolayc 	 The 
• date of joining of the .canddate may be intimated to this 

office immediately after The candidcte reports for dufy. Li 

case he/ she does not 'join by the stipulated date, this off ic 

should be informed telegraphically. This opporntmcnt is 
• furthèr subject to production of certificates etc. as per 
Article 49(1) of Education Code for l(endHyo Vidyulayas. lThc 
andidate be aUowcd .th jn his/ her duties only fcr 

verification of original cer4if,cates and on submission of 

requisite forms/ statcments duly cmplcied in ull rcspLci 
Those appointed under SC/ST quota. may be allowed to ,joi 
dutics only on production of original certificate mentioned 

• para 64 the order. They ore also requested to check tIv 

oi'iginul certificates in respect of the qualificalions of thc 
iappo intee  employee and satisfy themselves thai the appoiic 
'possess reuisite qualificai' n for the posi he/ sric is 

appointed ic' The Prinupal1' ncharoe I-'rtcipa' will cer / 

the joiing1report itselF re 	din hs/ he satisiaccion a" 
'he ceriificaie produccd 

.• '/ 	s 	 / 	 I •l 	\ 	s (t\diin  
- 	 0 

I 'ii oti1nLwion LIease 
• 	 .: 	. 	 •• 	 :. 	• 	

• 

)) 
• 5

. 	 S 	 S 	 ••_ 

• 	
.5 	 5., . 

455J.STANT 	MMI5SION.. 



1 
KSENLPIYA VIbY' AYA SAN&ATHAN 

Regional Offioe, 
Thayararn l3hawati, Maligaon Chariali, 

(ruwahatt-'781 012 
Phone: 2571798/2571799/2571797(FAX) 

1UGISTEREJ) POST 

f\k F 8-7/P(T/2OO5-KVS(GR)/ çLL 	- SZ) 	L)ottd: 04.02.2005 

StJBJECT OFFEROF POVI51ONAL APPOINTMENT ON CQNTMCT TO 
-i fOT 0 ,F ppy 

With rcference to his/her appIiction for the above post 
Srnl /K  /ShrL 	1 Amoli 	 hc'cby inIForrnd 
hc/he hnv becn ckctcd for apporrtmcri Cu provk;ionat cft 
ai tt 'th post of PRI ir. thc: Kcndri 	Sonthwi n 
pay 	cac of R. 	 I. 430O-12- 7000/- and 	osted at KcrdH'/a 
Vyuay, LOKRA (AssAM)  
atoc and othar bcnfii' in addi11cr to iH •Hor pay at 
adblo to the Kcndriya Vidyckyo. 3anc.::'. 	n cniplc'v.c;. 
oir of appointment i 	ubjcct to tht ca 	cxc. bir ccck:r.' 
for' thz pot of PRI' by (i CIvU S:n. TNH; 	'iono.t c 	n 
of Shr/Styft/Kumori A nil Arno]. I 

pa:: of 	t 	ubjcct to the OLItCOtP ot c 1.: pot/ (:01 icH 	t H 
recommendations/findings of the enqur'y comriittc. 	et up iti 
approval of Competent Authority to conduct c. :thikd cnuiry it1ir 
tlic procedure, adopted by Kendriya \(idyatciya Sonqaihan 1 C:' 

	

ekction of candidatc for 1'eachcri by 	lc'; 'in private aqancy 
and q ivc, iritcr-ah report/concLusiori/recotri':.ndation/findin 	1'' 
acertain c to whether any cadidat 	ho. i'eciveèi any undu. 
advantaç3c by Virtue of procedure adopted 	by Kendriya 



Vidyaloyc 5ngathafl fo 	the selection and recruitment o 

teaCherS for the year 200-O. 

This provisional appointment is for a period of one yeo.r 

r COnCLUSIOn of enquiry qiviriq Its report whichever is earlier' 

lIt is clarified thai.....his provisionat appointment is purely 

temporary and will not confer,  any right for regularization, 

seniority etc. except in accordance with the terms and 

conditions herein: 

In case bf ore completion of the said enquiry, the 

period of one year expires this provisional appointment may be 

renewed by The offeree and the discretion to continue purely 

vests with the off eree. 

In case, the enquirm' Committee upholds  

selection, the present p r ' ov;s : nal appointment will he deemed 

us appointment letter on reuar basis the date 

jOiflifl9 Of the;4pp0iflt. 

Iii 	case 	the 	enuiry 	commit-tee 	gives 	a 

'.•:• 	 that 
} 	q.l 	 • 	 I 

• seieciion has not been corn .:d out in accordance with the 

selectitn procedure, then the: \wescni offei' will be withdravin 

ha/she will be qtvt\ relaxation of one year's age ri 
•" 	 1' 	 - 	% 

4eeined' eligible to articipate in the next selectim 
lr . 	-• 

...rjrocess thereafter. 
- 	 . 	 . 

In case ! the enquiry co' uttee upholds his/her selecro 

lie/she will be on probation %Q.e.f the dale of joining for e 

period of two years which mo%j be extended Upon SUCCCSSIUI 

completion of probation he/e will be confirmed in his/ho' 

pev 	ndriye 	'*yoiayc 	 I 

uiailability 1 prmanent vacaCIes. 



• 	.1 

r 
V 

2 	the candidoic is o woman she should cerfy thai 
is notin ihe family 	oy ci iie time to  acceptance oi  4 1 

appoiniment 	If however she is pregnani of twelve weeks 

standmg or more ci the time of acceptance of appointment a. 

a reult of medical icsi she will be declared te.mpor or iiy 

unfit .and the offer of appointment woul.d be treated as 

withdrawn for the pr ccni However, her ,  appointment "ould 
be kept in abeyance unlil her confinement is over or conclusion 

of enquiry whichever is curlier. She would get herselt 

medically re-examined six weeks after the date of delivery 

and her appointment would be sub3ect to production of medical 

fitness certificate from a Civil Surgeon. She would indicate 

when her delivery is expected and also should indicate the 

date of delivery soon after it has taken place. In casc 't'hc. 
• candidate fails to comply with these instructions her ,  
candidature would not be considered and no further 

correspondence will be entertned. i this regard from liar.  
On production of medical fiess certificate, she will bc. 
appointed to the. same post. 

3. 	No TA. will be di\'i:H fo first joining the. Sonooi 
a S _diT o- 

4 	buring the provisional pointmcnt and thcrcafter, i.in Ii! 
he/ she is confirmed the 	'vices of the appointee are 
terminable by one month's not on either side without any 
reason being assigned, therc±. The appointing outhoriiy, 

-. ., .• however, reserves the right i terminate the services of the 
appointee before expiry of the. stipulated period of notice by 

1. 

,niipayrnent of sum equivont to the pay and allowances 
for the perio.d of notice or tht wiexpired portion thereof.  

................P,. •. 	.• 



V 

3 	thCIT; 	.1 C!'liS nCi0 115 	of 	service 	vflh1M (  
oppoinfln1: : OrC 	SC m ic down 	in the EdUCOIH 	Cc 
KendHyc 	\'idya Ic yc s a mL nded from 	tile to timc 	SIn( ': or cnd'c 	VidycIcy 	$Glj 	Employees Wel±ar 	Sc No.5 	be C n 	inli'oduccd wij } 	ffecf 	from 	1.4.2002 icinina 
obove.schem C is  compuIsoy 

I he 

6 	"Thc cPpoin t ,t,, i iz rt 	.:visional as stipulated 	ro 
and is subject to the Schedue Caste/ Tribe. certificate being 
verified through the proper channel and if the verification 
reveals that the claim to beLng to SC or ST as the case may be, is false ; 

 the services wili be terminated forthwith without 
assigning any further, 

 reasons and without prejudice to such 
further actiOn as may be taken under the provisions of the 
Indian Penal Code for producvon of false ceficofe" 

Ii case of any dp 	cr claim ogoli 
Vidyalaya Sangathan in resac- of service 
arising out of or flowing lfrcyn this offer of 
Courts of belki alone shall hov jurisdiction 

iSt 

or any conjract 
Qppointr 1 	II 1 

If he/ she 	ccpt 	he offer on the terr 	and conditions stipulated he/ sh would send his/ her o.cceptari c  immediately to this office 	receipt of this memorandum and 
join the Kendriya VidyaH 	ilentioned ovérleaf. Necessor-y Proforma for the purpo 	forms are enclosed herewith 
which should be submitted i o the Concerned Principal after 
geffing the same duly CoMpleted in all respects. 	This acceptance should reach 	undersigned in any case Ly 22oo.. 	If the o'r. is not óccepted by the said 
date or after acceptance i 	appointee does not report for duty cLt 	above 	Kendriya Vidyy 	y 4302r2OO5c 	this of f of 	 nttnent will autornat,cl 
T! 	$1 



/ 

stond cc nccHcd C. n c 	n 	jr'tNcr Conr'csponccnc 
rii'r'  

9. 	ure 1  n cf fl ny fe---ia tron wi I be co ndr'nn c 
oficnicc. 	 c. pu!.Ilrnent may e>tcnd 	o 
frotl - k the  

for 	latisfc,' 	vnthin 03 	year. 
inita 	Qppointn;c,it this 	oifer of provisional 	appointment 	s dceniied 	o 	auIa' tient 	/she p 	o'n 	 ishob. 

Ufl1r.Q 	nywherc 
- 

ir,  

11. 	t/she'jj 	be e!igibe or the New Resured befined 
contributipensjori system iiy as circulated by KVS, (HQp) 
vide 	circukir 	No.2-l7/2003.04/KVS (Budget) 	doted 
08/12.03.2004 	cind F, 	2-17/20Q3 - O4/KVS(Budget) 	d(3J 
24.12.2004 

V ( U. N. KHAARY ) 
ASSISTANT COMMIgij 

En 1 	. As abc 'Ic 
'Mr. Anil Amoli 
34--Sh1v -NAçJir, 
P.O,:Defence Colony 
DEHRADUI.i248OO1 	(UTTARAt'CHAL) 

(_opy forivorded  

1. 	The Principu, 	i 	Vdyaloya 	 In 
Sh./Smt./Km. uccepts the offer o 
appointment he/ she should bt relieved immediately with thc 
instructions to join his/hc' rew post under infimaon to thr 
Sàngathan. If the oppoiritet i not workjig at present In hi.: 
Vidya1ay this ,1emorand!.r y be  sent to the 
Vldyalaya forthwith under irHiation t the Sangathan 



REGISTERED  

2. 	The Principal, Kendriyo Vidyalaya LOKRA_(ASSAM) 	The 

data of joining of the .canddate may be intimated to his 

otlice itrmediately after the candidate ports for duty. Li 

case he/ she does not join by the stipulated date, this office 

should be informed telegraphically. This appointment is 

further subject to production of certificates etc. as per 

Article 49(1) of EdUcation Code for Kendriya Vidyatayas. The 

candidate be aliowed to join his/ her duties only oftcr 

verification of original certificates, and on submission of 

requisite -forms/ statements duly completed in all respects. 

ThoseH appointed under SC/ST quota may be allowed to join 

duties only on production of original certificate mentionad in 

para 0 of the order. They ore also requested to check the 

original certificates in respect of the qualifications of the 

appointee employee and satisfj themselves thai the oppan ce 

possess requisite qualificat' ri for the posi he/ sh 	i 

appointea 4 	Th e  rtncip&/ ncarge Fr' -''pc' will cer 

the bining t'eprt itself reding his/ her sutistoction ooxc 

mtzcartiicate produced. 

(i\dmn.). 	VS. HQ), NJw 

r orr.ctvin iteas. 

AS5ISTAN 1  COMMISSIC'Hi- 
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KDJX&VYMQMIP 

1UQ1ONAi QE1I(1 	A1IAfl 	\ / 

No F. 	 r/zoOKVSIG 	/ 	 1)ntcd 204)1 2006 

MQ}WP!JM 

With reference to this office lettei of even number dated 04 02 2005 vide 
which you hiive been offered piovu3lonal appointment on contract to the post of 
Primary Tácer as par terms and condition mentioned therein Accordingly you 
have joined your duties on 23 02 2005 at Kendriya Vidyahaya Lokra. 

The period of said prov1lonal appointment Is extended upto 30th April 
2006 or convlusion of enquiry giving its report which ever is earlier. Other terms 
and conditions of the provIsiolnal appointment will remain the sane as nientiozied 
in the letter referi ed above This extension should be understood in the context In 
which it is made and by this extension the provisional contract employee does not 
get any vested right to claim for regulal izat ion in KVS This is subject to further 
modification with regard to extension of time, if any. 

A? 
(U N 

7/ 	 ASSIS PANT COMMISSIONER 
,4o 

Shri /SmtJMs M Kuinai - FRi 
Kcndriya VWyidnya Lokra 

Diit1 ibution - 

I Principal, Kendrya VicIyalHya I1okra with the intfliClOfl to deliver the 

lettcr to the individual by obtaining receipt of the Balno 

1 L)CUItY Comm i,1moni (Admu ) KV (I ti)), Now 1)elhi 



nwai EA 

ff , • •  1 fi 

ICENDRIYA VIDYALYA SANGAT1IA 
ItJGIONAI.1 OFFICE : GUW4IJATI 

No. I". N7/t'ItT/'2it KV/GK/ 	( 	

() - 	/ 	)ote41: 2(Lft 12.006 

MEM ORAN])UM. 

With reference to this office letter of even number dated 04.02.2005 vide 
which you have been offered provisional appointment on coutrath to the post of 
Prim ty Te.acher a per tenus and condition mentioned therein. Accordipgly you 
have joined your duties on 23.02.2005 at KendriyVidyata'aLokr 

i'hc period of said provisional nppointm c-nt is extended upt.o 30th  April 
2006 or convtusion of enquiry giving its report which ever is earlier. Other terms 
and conditions of the provisional appointment will remain the same as mentioned 
in the letter referred nbove. This extension should be understood in the context in 
which it is rnaLle and by this extension the provisional contract?employee does not 

et any vested zight to claim for regularization in KVS. This is subject to further 
modification with regard to extension of time, if any. 

(U .N.K1{AWAREY) 
ASSISTANT COMMISSIONER 

To:. 

/ShrL/Smt/Ma. B.Kumor - PRI 
Kendri Vidyithya Lokra. 

Distribution:- 

Principal, KendnyaVidyalayaLokrawith the instruction to deliver the 
letter to the individual by obtiuiimg i eceipt of the same 

Deputy Commissioner (Adrnn) KVS (HQ), New Delhi. 
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KENDRLYA VIDYALAYA SANGATHAN 
REGIONAL OFFiCE: GtJWAHATI :22. 

NoJ'.8-7/PW1Y2005-KVS(OR)/ I 	' 	- S 5 	Dated: 20-01-2006 

M EM 01 tAN I) U M 

With reference to this ofiice letter of even number dated 04-02-2005 vide which you 

have been offoi-ed provisional appointment on contract to the post of Primary teacher aper 

terms and conditions mentioned therein. Accordingly you have joined your duties on 

22-02-2005 at KendriyaVidyalayaLokra. 

The period of said provisional appointment is extended upto 301  April,2006 or 
conclusion of enquiry giving its report whichever is earlier. Other terms and conditions of 
the i)r ()Vi 5 1Ofld appointment will rommu the same as mentioned in the fetter referred above. 

This extension should be understood in the context in which it is made and by this extension 

the provisional contract employee does not get any vested right to claim for regularization in 
KVS. This is subject to further modification with regard to extension of time, if any. 

(U. N. Khawarey) 
Assistant Commissioner 

"Thri 
Kendriya Vidyalaya, 
Lokra 

Distribution :- 

Principal, K.V ,Lokra with the instruction to deliver the letter to the individual 
by obl taining receipt of the same 

Deputy Commissioner (Admn.), KVS (HQ) New Delhi. 
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baec 274-.2005 

V. 

db 	Otfer of proviiviuI upJoIntmcnI I LOflL1( I  Q I( poSt 01 
PC)TITGT/PRT, 

In 

r(Mdani, 	.; 

•r 
contin . akJ o il to this office letter al'cven :n.irnber dae.d 13-

1-2006 it is to nforrn you that it hiis been dec,&d by the 
competen th t auority that the pe)Jod of provisionni rppo nment on 
contract 1 to the post of PGTIrGI/PRC eppointed in the veu 2005 
on direct reoruiflncnt basis be extended up to 30 Jurc 2006 or 
conclusion of enquiry giving its. ;eP oil wh'chevcr is carher Other 
terms and condiuons of the offer issued to the Landidates will 
remain the same You are therefore req cstd to take necessary 
oction in the matter accordmgly The text of the mc noariduni to bc 
Issued to the cnndidatcs iscnclosed lieieyh.h, 

V 	

•. .••. 	 Yours fnufuIfy 
V 	 V  

• t V • 	 V 	 V .  

• 	 V  

( 	 ya R ic.h SrVLStiva) 
• 	

• 	 V 	 Jt Con mk:;o er(Admn.) 
 

AS above. 
V 	 V 	 . 	 •. 	V 

)110vt~ 
1. 



,IWLAYA SANGATHAN 

i"' 	 Area. Siinhld'JOOI StnIjh Mare, Now DelhI- 110016 

(11 

In 

Vldalyyn SnagniliOn (l<.V.!3.) ill nil nutou1011i000 OIlJflhllZilllOfl ii,',I:l lint 40,10y   

fton Rosoiuco 0000loilIllOflI, l3twl, of olIn. I<.V.S. Intonijo to inc'ilIi Port G,od.lflh'l, hi.i.o'd
llm 

Jndurilo rind Prininty TonohOul to, in richoolri spiond all ovill IndiA. Ap.iiCflliOf in nm mouth In 
driyciIbnd lornunl (no p01 1111000uImo n,,cloi1) from Incilnn Nnllonnit In, cu.CIullInohll of I:,n. (p. y 111 

VSIor Ihe ynor 2005.200(3 tar lHhin( up og , vuicnnCloo (riotininlOd 10 bo incu) than non II,,. ,y.u.nI) 

thi for drewlnS ri prinol of crind(dlilOA. lile i(lnuls at he pool and 0hiIIll,ifliy tl0hIn olc. nil lllvtll 

: PART - I DETAILS FOR VARIOUS POSTS 

,' POST OI1AOUATE TEACHERS 

PAY SCALE: Re. 6500.200.10600 

4 UPPER AGE LIMIt: 40 YEARS (no o,0I.0l.2005) 
ESSENTIAL QUALIFICATIONS I 

I) 

	

	TwO toflt0 lpiøgrOiOd Pool Orodulilli M.So Couuno l I1ntonol tnyllli,la nI ld,jCyl1011 01 
14CERT In fluri ooncøinod eublocl wIIti ntlonnl 6076 nynulue In t.Øv09Aln or Mnnln.'iI 

• " , 	Dogroo from 0  rocugnlold UniaorGlll wilt, no least 60% nmnike In 099109010 In 1110 folloW' 

• 	'lnn'n,,hlnunlol • 	'•: i' ll ,.. 	____________________ 

(ililIuli uiii.p10y01 tO 11jej altar_I 1h,ohIi,i! Itho l'lru I10v1 ta,v.Oull a-: au II., loll il liIl01ilh0l'1lflhII. 

(I.) 	lIlihil II ui,iiOlOOIhil il 10 yohmIn lii II iii ,o',o iii 	'hr.., fifty ll.ii,iIi.hl'l 0 l I 

yxcorl PIIY1ICALLY IIANDICAPPIiU CAIIIIIUA1ES. ALL 1111 1  cofii;rsl(>tIS 1,IPIIIIOIICII 

AIIOVI WIt I. nr CPiiCliItllIuIt, 1IIAT IS, II A If ISOil I'; II y:miutr 11111 tAilor 111(111 

11111 -  1:1.11 :,ITI_iI.I, (1111 V (111,1 III 	loll 	:111 'l'luliIl'hi If 	fill 	,I,lIil':hi 	it rI,A,r:':IIII I' 

1.11.11 I, WILl. Ill! I lftAI III. U. 
roti r'IIYSICAI.LV IIAIIOICAI'l'I!I), ii' 	pruisoil ull!I.l)Iin 	1(1 ';Ci;I. lirrllr Will. P17 

AI.LOWEI) Jr, VIlAIIS 1.0.10 YNlS roll Pit, AIJU no yI:AIIc (il SCl'l. 

I AlIt 	lii 	1111W 10 AiltY Alit) COAIIINA1IQII Ill/Alit IC AlIl)ll ill 	 A;I 

I, 	AppIli:nlhlli mini tin r.,.Innnd In Ito (rl (hail l.,;ll j•t.lili':hii'II Iii A, iui.iii'm of 

odvoihi0000Ilil lImo y1)pl(cnulOn Ii,mnI Cjlll riIO il ,Ion,,,liiO,il!II .ini 11.11 n,,,I,.,li' 	I hub 

gnnçjnlhflhi l'•'wW kvtnnyAIIliifl.IhIt.I1i 

(I 	Cnnd(dlhlnS dpti3Otin 10 npl)ly (a' aid" (1,01 	
1,inilil r.ul.i,dh 01 plirnhluluC lob hOd' 17OTI 

cicconipobli'd by 11.0 iuinC11100 Ino .,,I .,ii.:.''l'0iy p,,.:IoThhhi''t I,', ny,li luld U, 0p1it1I31l 

C uvolnp'uo. 
Ill 	

Apyllcnh'l coumnol n'ply to, no.0 thom u.n yyi.(°( I In n;..:I, r;hlohl'ulY Of l'im:.I 
 

lv 	Crwcloiln ,:o,,inlulbg hh,n ni,pI(cnlkiil rionl him. 	 I,. 1mb1 	Al 'I'I 1CM (Dli 

fOil I I-Ill l'OSl or  ( roll iG r / POE) In (mani0 nf  

a 	Duly Ihhlnit him nilphhCflhIdul nunol mid' at III,. tohhiwiiifl id't'u''O (111,11 hy 	. pç1_. 

Kt.NRIIIYA VIE.YAI,AVA SAIII1AIIIAII 

I 	
POST 00)1 110.462 
NEW UtI.tll.IlOOln. 

pXA1AiI IA 11011 r Ilt 3 I IIPPI IC A 11011 trill 

I 	Cnii.Ii'J'ill'l will linvo to pay ri IlhifIIlltitt1i)At0 I Alit ulA I 0)11 III lii it',.ouicu/ (I 'mm 

I Iu.vlimd, only) Imp Uuon'lm.d U,oll only In tm,vtnii ii 1(1 Itl)lilvA VII l'(A' A/A 0(11 ri/tI All 

I ,l 1 oo. Qfll_n10Itl wIll, 1,10/ 'iii nph.11:nl 1 I 10  II,e Ion o,,m't lInirilmulu 100/ Mimuouy 

Oiu6 	etoll Cllollulo/ Curmoulcy lOin of llmn 1,00 .,u,y (t,nIln,lI do, wIll uyu,l I,, on- 

cop)lrid 	u.n 9n,,00lltnhl cmlii smupi, chl,,tltnhIi,miS will 1,0 iu.,,tlntl AN l...yIl,li f,rismi un 

i:,,Inotl %jltl,,luIl Pu'., f101mfluAtiI I..f t,il,, lie 	out IlOUmmIiI( 
 

1,051 fltiImllOil. 
2 	1 ho folulld cl limp Inn will not lumt t(il,iWi,'I ui Icily PflMi 

3 	
1 ho f>ni.k dm11 OlmillIld he vnllml for lul l,,nol C mufIll,j h,.,n lImo bin A 111,lilIdtll0im oh this 
ndvumltlrmllrmiflhil. In tho cane of hacnf pty imu,fu'Im. ly'um,l In liuvi fit (,1.,mOOlh t)myll, (fin anllifm?y 

mhitld he nImI n,onrhri 00 (Iluori n.or,llw 'ci npphldt'ii(5. 

4. 	No too Is roipuuiioil to be pod f..y SC/S 1ILi,.on,olcu)'i"m'u cnh.mlyllli,I, Il myaICmIlly hlnnrJIt.I.tXni 

luonolls sun nlOO o0nrr.pkud from poynotnil of trim. ctmI,IIOA In lb. nt,iemmin.kwt Of I4OI')9Q0'Y of (Ii. 

piutitcilbomi Moit'mCnl cosihlIOflIri Inmiund by ri flu-A. I IoiimIljIJ. thily IIØiumtll by .Itirib M,',6tui Of floor. 

S(nbllumIil, hr. milnIl'JIdOIOI 1,040 SC/Sl/bTs.(3Or.'k.mlt'(mfl dliiu00is Cl,mmu)IiJ nlo u,micln#o o 
cofly of collitlinlo luculod by counpttrId utnliluihby '1 lime nl:cmiuoA 'ml n.y.Ir touql au 	It no bums 

tOO been IbId. Urn ttlmvticnhlomn wiS be oulacuiumI tin 11,0 uj.uui'd 'it Inc ,uai p.ui.r. fAa 

d 	PUTOfl0ot),,_ 	 --------- - 

n, 	POt (flcoilOulltflhI) 	I!nOnllhlhfl'.tIPllOIt P.Cilli1OltlCflI Ifur.11lull: I!ti,,,n,ull,.ri 

I 	POT (Counmoicril 	C0inhull4 wIll, AcoolinhlnO / COOl ACCOIIIIIInO F I nn.ir.lOI 

ACCuUflllliII riqe Mn(or oubjool of eludy. liolilor  Of riuiljl000  Of  

M,Cosfl In Applied / DLlct0000 I7conoifllCe otinli not be all 

.11. 	l'liUIOtOUYJ 	I ."P-"' •'' 	 -- - 
0• 	 oto 	logy/OlO- T0oMOktSy!MO40CUl (Uc/Plilni Phy&cdogy 

provIded ey heal ktuod Oot 	4 Zoology 

I (on boot 

I. 	'POI(Itioiory) 	- 	history  

ke 

PU I tUnuOroIulmyt 

dqulvelont 	 from c l00090hZOd UnIvourilly, I) 	(lCd. 04 	 qunIih(caliofl 

dmlnco or puocd cool 10104 whO 00 0(liO(lfll(u'uO. 

I) PmIlct000yffllliltChlflglItfOI)9 11  HIndi and English ntods (wIfl be (u090d by wiry ol thOmiculPhlvO Ly 	 In,' 
- 

I 	ills !Inm,griIluln will Itoh) willion riAu,mli,mOIilUli$ 05 lint s.it,ii,u,0 rd noo,rilnniki0l gIven helOw. 
Ilnu.g'mlouO, htInm4l,iIimi./tI1tV0Wlbt. 

Du,eIriubIt KtIOWIA(fQOOf COIlmPiI101 Appllenhbons. ' 	lh 	rocuuhhmtlouit to lltr, ofoovo ,mu,itlloito,l bvJ:.Ie at ltImnin,lnIlhIiI. 
KdihknlO,,.lrilpbtu. 

- I, 	TIIAINEO GRADUATE TI7IICIIIORS 	' 	
- 	

- • Chnuidtgolll, Ct,rinflnt, OnIhI, Doh(ltdbiih. OuwotmIthI 	Ihydmiunfisd. ,lobmrhiilmr. 

PAY SCALE: Os. 5500-175-9000 J011iniu, Lihnow. MurnbnI end Pntn 
In 	imp Itim. ,lIrt,nlbo.t 

UPPER ACE LIMIT: 35 Years (on 0001.01.2005) 	
- 

2 	ll.o chmnluns tv/Ui,, oi.,unlnnfloni no nm,mnh'l,lmhmI tubona ymu 'nibI"dt 	ri,nmu0o 

rSS17P1ltAL OUALJFICATIOPIS: 
tt,lnlflb0ll dililbomI Cailmult at flojlOrtfli (cpnilltil 	of liditr.,mblmn 1111 ICI!l II 	mt 11,0 , 	at ibm 9n..ujiulImOmi. Whim 	(roomy u,Ilnml will f-n tiih.mimu I', till,, 	11.0 m'n,u,hI'Iolli, limo t nm,lin p1 

lii 	 fm,. 	0,mt,,hlllh(n.i 	imi.iy 	01 	II, 	mtl,dl,,h1m,l 	111111 	tlIIInl"I't 	,'nliil,i 
,:lu',lca 	lhmn oonuu,lminlkmil, I) 	foil, Ynnin 

rXt90Cnlfltl nutihlncl odlti nI tnnil 50% moiks In flg(jtOgOlO 	01 6000,11/ (;huiyl f,nclim,Iw'n 
tlhlml( 1 1l)l'b 	Ill 	tibiA 	chir.UblbOhmmnl , l 	OI) 	Vm;lhm,mbll. 	lid 	iOi'ilib 	Ir 	lou/n myl 	imi;bn,ii'uil(muml 	11011,0 

Ihilimno wIllI 	it 	unit 10% imiflitcy In limo condlulnod ouI.)ncI(il) nod II 	nggbiIIjrmlml l,,dI.m,bi.bhl 
ilmOOm ,blit'b'u' , I ,mAll tm mii,h,i,tnhu , '.Ib out-i llmii dim,,, ii,l,hi 	hh1 11.011 ,  01100 , 	0111 lii 	ii lhi 	ol'i.I ,, 

t,h,m,:b',oui n.,d Ibm.iflhmit000 iv 11,0 	Ouumlm ,mm0hlOfl of Shul)IOCi) or, it..Uom: 

I 	II 	I 	
(ith 	I 	II 	II 	ill 	I 	I, 	twill 	I 	ml 	II 	I 	III 	ol 	In 	Ii 

lttllihilhlll)_ it 
I 	lb 	a,,t,lnr.l Iml Dooloc moot 4, 	jIma w,lhhmvt ,mpptIm,,,lh0,i will 

	

 1,0 011010 iyp'.un 	tm. Dh,(n.:hhV'? lyjun tim,'t I)o',u,,ilmlIofl 	P.u1,m,1 - 
- 	 ' 	i 	 ii..,,. 	mll, 	Inmim 	,,mmiIlb,,bfl 	rIld't 

(m)nmialflb I 'ntun.l will III co,mtnllmbulg I/v _lluimiu:m , n.m , yIi.ui' .. 'm- ' --. ' ---- '' --- ' - ' 

flhinwn,fl i n  i t.. ohlilIOr,lm. Ill-n ll,mmmmmoI tiuuIJIlnI' (31)1. (101mm, nil llmiumnlo , liIi,/blOuluulnl Av,s, ,i,mnbn 

('Ill), I l,tm,lmilil limht.IIIgl'n''I I faOIuitiIIilJ 1.2111. fIt tmioiulm'umi ImImhhlly (21)1 emmil I umim,liIuuiJ AlmIlIliJIl 17(1), 

1 IlmI d,luurlIbIll ibb lIla Illuimil will Ito 2 Ii,iumii, 	lid, i,,,mitd,,,iih,ui will In Iu.,,,Inl 111,11th l,mlhiiwcul Ily n 

- 	 I)u,tdlbl,livil '109101 I (nullt) 110.0 uiui,nlh'lru II, 1111 1olu - II I;u,muinlm.lu.uJmIlI'_mnlltltIi hut  l!i,iiIhlIu nih 

lihblIl hili,plbulllon In l ent 11.0 IilIImtgillbl CO,t,llOIOmlCO iii c.ym,ml.,101mb_ 	11mm. ii,.ImIi ,I,,IIOII'mil Ill P'lliunt.b 

0111 II will tin 111,00 lm',muut. 

ilmu,it will 110 blilumhll,mI I l,i'bollplInul 'Iy(uil 1.001 of Il,u,,o I,olui'm iI.m,,,hl.,Ii il umu1iumr - III, whmbm:hi will two 

lt,,Iul In lImit u,,m,'svm, I miI,III Ci,,ulbill,lmmii ImmIbbi um,s'l llmlmti ulub, , 'lIliilmS 	mv,h..hi.Ieurl l, 1,jl,(atD/t'mhibt lilt 

tnlilr.hu to 0m1,riJi,J::In I,00 i1mpllq.J_ 	Ito r.pmiuhlultihui will It ,t,•I,bluih•l 1 1, tvmcwm,t 11.0111 iI,IOIlIubmli Irm 

ttonr.,Illllva t,uum,lllfII . 	 - 

lIla n,,i,mill'Ol for mull Cn,uOulumlfln 10 n1i1iimvr 01 all Ilumi .,',a,im,,,:iil'uill o,(,oI ahuono ,I,tIbtIlO. 1,11,000 

n canulhilull) I, tniim'() 110101 In ,iuiy oh thin inol,, lmlri/luitm il,uuWal alwvli will tmi,I ho rmyaliinlmtit. 

Par 1101 OalIIblaIlOit pIbIlilihIQO, -no ibO9uitInO IriIbh'Iilg will ho UlvilO. 1 1 10 SdibOiuhIl  of wIllIen 

oCo,flhinllobl 11 00 110110(1' 
 

SCI1EIAE OF WflhtTEft E)AMI1IA'1lObi r011 TIlE P03T OF POT, TOT AND POT 

OL Hams O OnIITYPS .?'1 	r.1;;;1 rdt(I) 	
i 

110 01 tonI I np 	I npllr t  'l'LnVeL_ 	- - 	
Mriuki 

I, IG1 	21/0//200' OliJnrlItmo 	'omit" - 	 O'JIY)-h tOO hnnT'f 	(Otorol, 	120 

- 	 . - 	 GintlulmIloll 	 ' 
- 	 I'Iipni 

	

lb.tr.pminlbya 	, (t,aal 	1100 1200 lie, 	Ii 	LnngmbfllIn 	40 

I (_J lii mmlul , u 	 '''''-''- •-- ------•- ---,----- - - - 
1 1(!1umibmb Shutihlnt) Any Iwo at ha allowIng : I thInly, GimCugmdpIlY, liu:oimi,,i,ldfl 

.1101 Put, hillIliliCo 	l ytl,llAt ubitO Imillol (ma udhhIuim I (nImoy 1 1 

'I 	' 	11,111 Oh:I,lilm:ul 	ehl'tltblllly, I,llulhblby almA Zuiilhbliy 

'ID i)OflulOkIIl) 	Snimykill no nit nIaCtIVO nuIi)OCI at Dagrimil loyal 

'101 (Mnllili) 	 Miullin wIll, nriy Iwo of ItO lohlcmwlnfl nuli)oclt: - 
l'ltynli:n/ Clioodnhiy/ l!hmudiuttnlr.0/ ConiphilOr Pchitu,r.o/ 
lliml(lubIiili 

mm ihtpllt'umImliul i(llmlllbhdtllIOul h,0,ml mi mo,:olilliJiJli I.,fnbviuioily. 

I'cI,.'I,umb:y Is. bonl:l,iliit ll,ilomiylm i'I(mi,hl nuiuI imtjlioh ,t,tlIn (wIll tIlt )IIdgihmJ l>y Whl 	1)1 ,h , mIy.mlim' 

IIvu byi. .i,Ilm,tmi ul muitmi,hi,ntlOn of 42 r_baoilai(l). 

lt,,nb.nhiIn 	l(m,oinhiibllto at Conl;iblbnl Ah,pIldOhlOmbl, 

tihlhI.IAliV 'TITACIICIlS 
hAY SCAI.E:  un, 4500-125-7000 
t)Pt'iiII AGO LIMIT: 30 Vqnrs (no 0001.01.2006) 
l!SillI ('IAI. OUA1.lf'ICATIONS 

l) 	iouuhi,i 	nC0iolmiy (Cl:IVn XV) wIll, (OP. iimniluo. 

Ii) 	.1111 - album, Sti,iIo( Ondmhimlmy (W000 - XII) 01 11,1111 or oquivohiaml or U,biI.Iiui, 

Iii)' 	I'imohui:(onr.y In molidtllurcl IlitOi101t IhlhldI nn,J EmhghiSh 11101110 (wIll be )udgnd by WIIY of 
Iiu,Tu:lil)IiV0 typo v,iIh(cn 000lm,lbminlon at 10111 sbnntIald), 

I pcI. nIdo: l<Ibowhoillln ol (;oibml,uIOI /,pplIcailoitn 	 - 	 - 

iIb V A Ill) II 
mum m,u',uim'Iihibduil iii Vattlmmlmhilbi Ii, lIP, lii. (jill;. Ilv-,if,iylm,uIuO'lu mmml l'liy,,bioully I 
m,ulhi,liIlliS will l,,t tin lii milhtin of lhmmi (lovoiI,itbmbli of hi,,hIfl. A n1bflOIl wIto 1,1.1 ioiv,iiI ui any I! 
nlm''lIial fly r.,p,uI,OIOuml ('1 00 0 IlOn.CObtuI1011IOI) In ho Alinad Fomcon (Auuny, l'llivy nmmml uli l'ol 
ill mm,ul'/ hi, li;Iililum 101 I nio,vlmbl,bin m), ('o.tnivlu;OmmmblIl. 

- 

ibb;bublLt IV (IC At'I'i.l(:AulI hi 
1 ..mllU'.btub" voumi Iiuilmli tIe,' a..i,mItlflI ImmIlYIuPiui ,llbItl oh limo pool nj.pIInrI bit ,m,uml 'lIar dm111111 

li 11,10 ,u.li'o,tlSuiuu'i'iil nfl Ill, 01.01,20W. 11,1,0,0 mqmImlyI,,q 111ev utmimrt Colvhly II ,u,mim aim 

th"y Ilun u,,il,',liliII .lhbnlllbvyll000 li,nocmllmad 101 vnmlottn pnnto. 1 htt mipiuIbdiIilOu. 
'hl,'ilmubh .01 hiihl.IlImuçi Iltil nyminbluh m1uIbiIiIlCIillOiltn uirid 011101 lim,IbIItOmIlOiII vilil Ito mvnui,,m 

	

-' 	,'m'li,l( iblul 1mb' m:hilmOTp011iJ 01100 toIll ho llmiubo In 11110 10911111. 

DI! llII.AXA I (CIA 

'l,i-hvh,''Ii I,, 	
mI'II'u u.ltiu li,m,lb 1,111 I,m, 	bib mum.,Itr: 

I, 	I I in', you, mImi lit II,,r l:m,I,, ,1 	lC/!il Cni,ubl,l,IluiI 

	

• 1 	I 	I Ij , i,i a ,,,:uS,,m,i,m,m iml'l hm,u,,, y,.oty him Iii,, i;,iqum nI 011C_CuI ,, 'bIuIab.un 

I ml ,  a ,,uu,uImu,umuml I. 1100 Vimnin 1,10 pn.c.m.us WI..) luu,ii Omdlminmlly lu,,q,,t il,imstir.ilo,I I,, ilumi SI 

ml 	 u,,Uy, , ,mmu,I i,.u.,h,m,,li .iu,mbmumj 1,1,00 In 31,12,110 
,m1mb,,,,iui;m,imui,m,,m,.Ii.uiu v.•m,'i bcmm y,,,i,momm cOu,,I,,InIsuO. 

,,immu;u , I,tumiu , i,I Ibm V,mo,, I,, tluuvl, pii,vnm,I'ufl(VS molllilmur Oiltyl'mym'i.li. 
Au,,1'',iti oI,_i,im,.iuI iyim,i l,.m'i liii him l,,bh lum'i Ilt,mim till tmiu,illmq c,,m,lI,mm out,, r.,,,aI , _im lim liii, Fm, 

I n - c-i (i'om,my. I)ilny mImi I AIm l,,i.:',l yl,nII ma imlIenOtill It, iIamtiiCI 11,0 1,nilum.t Ill n,,.:t i:i ,  vI,'o 

un_I,' l,,oI nIl , ' i,, ,.h II Ili,, 1m'.lilI,m,lI nsjn don.) 001 u'oco(uml Ilu..i ninolma,,,iI nIl! bi,.,ll i.,ncm:mbll-
II,-' boWl biy boOm.) bImiul ;h y'.-:imi lie luIl by ilcetmuod In Tolicly ye CO3mli,blOmm b°.go,liAl!l OlIn 

I-. ull'pbo':uld 	Ii ii,,, n_mOm mI I,O'uu,iuml Grotlymola '1'yi:lu,mun u,,mml Puii,mmmuy I tibidlulol 

lb,. 	1,11,1 t',,-.l l.',i•,i I,m_ulim I •,m,,'Iu,lIfl. lii ntmuvim will 1,01 him mml,tmlldnl,li. 
yi.,tm 	I,m Iba, cmii.i of cc/lIT camvIi,litbaiu amid II 'm,imoi l,m liv ,:um 

ui,': di'lil' limbnhily ,,vIUim ,hl gui' (3'vi oi,.1uloyyii0 to m,cccmiloim':n .dll, hi' (iuinl. Of I,,,Ilo l,m' 

Ii,,l,ti, Ami nh,IuIhdiummi leluii,,ml , iU tIll.) ,irhmioolli,n u,m,Inl tltln polo obtl,i.tI,f pmlbitludo it 

t',oI,rim,imcy 

bi,,,i,,lI.bln.m 	Intl 	- 	 1-Ihill 	- 	 IlmimI 	in 	ill 	0,1/it 	1.11 

Pc nilitallUium 	 l'i, 	tat 

Ill r 	22/tPuf2000 	Ob.)OdlIv') 	OmarimitOlmOmi 	O!10P- 11110 liii 	I 	Oo'ioi,iI 	120 
- 	 I'l,iiOt 

i)ouicib;utIol, 	t2 	(tail 	t 	la)' (700 	it 	II 	L,m,,gumum, 	40 
Itoh Ic In icy 

I li,qm,ilflliom 	- 	 fl1i.mtimimiu.i 	14("l,'I /1)1) 	1110 	I JII 	',IIIIm).91 	- 	 1011 
, 	 • 	I 	: 	'• 	 - 	 - 	 ''' ''' 	 . 	 l'nu.'u( 	 I 

11(1 	23,00,2.1/hO 	UlulOmill'10,l 	•2u trnntO 	t)Q011- IWO tm(0 	.1 	- 	Oe,,mimnl 	170 
Pnhitml 

l>nncmhpllvn 	lOill 131m1. 	1100 - 	 120/h 	1,0 	1 1 	.lmI'IOmIOlJi) 	40 

I li50UIii0Ii 	. 7 I oval 	i/lot . I 1011 l.,n - III 	li.il.(n:t 	I'll) 

• 1" - , 	 '''"I' .............................. -------------------------- 

hIm nb,c,nmi ni_Iuo,uu,m 01 o,iu.,,InnIlr'fl Will  111,00111 c,l0,:hi1,bmOoIl.miXdnIlI dbualIçbO Ir llun OuI.l.im il tluml'.(' 

ho, '01, 10 r or lull wlek,bu may ho CIiti,m0fll ilnppndbmou - liflitO nuoultnr 01 diIiu'Iinhi'I't 0, %'IlmIl 

I,llui,I will tmu ,  ,,.muin l o :00.110:1 Iui wflumiiflu),Ib9l1 In oldtir ml ' doltuft,11i,im,lbtt,lIi' I ,ilyuvi, Iii, (mUd 

r.u,11t0'iiy. II inn In n panall lIly jl)ohibiii' rm1ig'miIIiI/.9.tCI1 CQml11md4 op Qmvy ,li,mubiuio .1' tr 1 , 01, 1 

I'll I m,,muy di,b,I ,Il0 mIll',  Ill miV,ybp),!,hlW),lQflwimmnl 	I)m.It/O0I,ml/ItI' at Il,r.bbll , ul) Iii', nni,t,lmI. 

II 
 

to It 	if tom will I 	1blCbn )i1 I) I A plmll(SrpIl(,m 1hiii mi)) ISom flilIliI ,m 	III yl '1 

'lIlmu ,u,umhI,11iIm.'3 1mnmhomln0fltO hi1 rhpom'l will ion nyhi(lutj jIiI lund ItOommil ,,,u lInt mm,,tltc'n ''u(IIc 

o,,iI ant/I rn.,ld.mg hmmbI Iiy .om iumli,Iilhmn, 11010 n dl all pmCIc.PluIOqn ni ulntliIirl by 1/V5. I 

,bInt'llI,Ilvil .iiiusvu.0 il ,,,umi'_m 01 IOmpmmr II nod I'nIlot Ill will 1,0 av,,I.mOIt,th l,iIi.nm 1 ui ,,,i_ 1  t.io Ill ill 

II ,.i.,i,.:imu. , bb'u,iu'mo wi ,,,,,,ui 'i l m u,llbn,tii4l 11,0 tin ,,1u imI In ii,,- I_I lowovim, Ito ,,ym, In  

lb cmvi u,I,,,ulhbilo,j i:ii,i,b,ulniuin 1,1 l'ni, m,( I i',IIl out Ito I,mt;Iliuhitul lom ,IlmO,lIu,tiI ,n , ,ibl ,o ,, l.l , u1t. WI: 

hb,ul 11,,11 ,niuumlbo,.Ilurly 1 1,n r.t1 .nr,.iluliboa r111 in lndliiulm,hl wlulu Ir,ioo i u luIthi,emu I a It 

,Iolni,m,l,mm,ui mil 	lI i.mll:uiflIngt oP ,tmnko (mm Pnpn, tI omIt l'synr III.' Only ll,etu:n m' ,m, , tlbsl,ibni wIll 

•4i-' 	
bI. 

'O 	- 



Ii 	!l,slihi 	fiitllIll 	(hullululit 	ml bOtch 	twit 	,lul),,'iu 	I , '' 	 If 	I 1,1. 	'i. 	•'...p•lIblhn  

1.1 	I,:' 	.'lili, , l 	t 	Ii 	.l../.0 	1,.,' 

II 	(I 	.1.. 	(I I,iIl.) 	Ii, 	I Iisiii.y,t..nl.ji.uib.t 	1 	'.l'''.' 	I 	I 

Ii. 	b4,Cinn / U (i,,i, it ho.) 
II 	I Ilt,i,ic 
I) 	(.li,,,I. , lut' 	'hIll. 

IC. i:,5Ir,(, 11. 	tb,,l, I.. 

12. Fleoh,o,,infl 14. Appl,.iI )'i.y4'iS .. 	i)..l 	luau 	h'',.. 

Ill 	CI,0,,holly I?. 	Ith, Ci,r.muu';i. W. E,:,i'un,n:n. 

8 	AySIi'lb Iic,mo,,ili'.S 20. 	tiullIlli050 	f''n'''''''. I. 	117'fl'I''uCfl 

0, 	MlllI,,'u,i,lici 23 	All hi',,t 	11.1111,1,1. .0 7 , 	I iii.iuy 

iI 	71ty 211. 	tIll 	!t.Ih',r:.,a 1!;'. 	tIlIb 

/11. 	(iu..lI:h 21.1. 	I.h':.i) 	I Iiu,I.,, i9 	thu  

tt. Mi.IictiLii 1.10110119 	' 32. I'ta,bi I'Ilyr.."'" 	, ':1 	i ln.Iuiy 

. 	o,it.npiuy 	
I 

(XAUINA1 IOU C)lli lIE COI)C 

001,unho.0 	3 I u1.i11E11 	 I 2 '..''c , ' 	u 	3 

t)nII,i 	 14 (huw.uimii 	15 Kr,l'..,l., 	 •h 	'1 

t.IlChiI,,W 	 27 I.luuintiii) 	 Ill Al,,,,',l.,Ii.u't 	l'l 

tflil,i,u,,,,Sw:ul 	1 Ii (.in.Il(iliIl 	4 	I I iii,, nt,,, 	 4 	7 

I iylllIhiil.lI 	.1 1 
,tI,,uiIlill 

 .li.iuiiipi. 	4 	4 ,I.ill,ii 	 '1 

htthvinw vI'o IinO IbflI I1111I of kill iti IlIdI Oil these 	tell 	(I 

. . )1( MtI:4•l1 	hi l(JII? Iho 	 •t: .'. Piiji'; II 	i'I Pi.u'; UI 

Litie $,cKjUuU1 ivUt rnito pioIiIiun3Ty $nIIIIuy UI •II IU tIflIIIICaIIOfl Ui rIIiir,i.I'Iu UltIlily 'I 	t 

SICU)U U'o W,IIin ToI. Fi,t 	tRI 	U cniI,IIe Ii;ii 0 II,icIi ;UIeICtI xphj 

,• p,,flUt:IIju 	 ,oI. t:II.'pIy 'Ic. fol tII 	i,,i,,t,, I nIUlly 	( 

)!vCl. 1 	PJfl at lw, lin.o O 	 I 	 9 ,IIiw.I t, 	 I 

itt', 	CXflI1U%IIQfl I Ovtfl it cnIluti or IIi 	 Afli .uCI cflnd,J;tIo do 	oI kIIII noy 

cA 	Liit$ (YU'fl rMtOCto CIIeIiI1. hifl CWU1I'Ie will :lt:f)iIuIiCaIIy be Ircnlcf zii Cu((IIIhI 

.. I)l, ff gLvj leltot 0! ii;,oinIin,nI. 1 h4M.?IOII. tI(IO uI:mIIIIng I 	n,,Iitkt. In c:nIi 

..., (kfr• tflJst CfltlO flht tVtJO bjIIifl All  U 	ItjIIIV ,iIOtifl S 	 Inki (Iov 	In II,is 	 . 
. 1 .j hivcw*ULihau wU ho pusaly 1,iIoijI iidirI tu II1JiIiIIy II!j sriIIctI njii,t flillIf Ih 

:.t 	hthcvI. 	• 	• 	 . 	 . 
S 	 tIl 	I)4(ifl nIkycI to n1WJIIt tI Ij 	IOI 	U' 	 I,.uII 1.01 

lt(LKno U)U LU/ TWJ l;, OIfl.U&JL4J U( iipiuiitiflOflI U !iri  iK,I. 	 . 	.. 

.. 	 .etvtii thu (3!$1l to 	ICOI tIiJ tur CaI(tidIUlO DI niy singo 01 tIl'! oIucIIui. 

It I k; ,jt a pi the iitu* IId down In tb IIth.,tliSOmOflt . 	 i 	. 

1. •Tt'ftde&kW at thu wjiUin &iout ho mod 	5IIIU(tIflIl to the çxt and oIIgiL,ilhy contUIioti 

of dt 	 t)(! tflJI huh btIt'II9. NO TI('!t'thdICO will tw onICt,1In,,d In this fl,tJ:Utt. 

flnc.turHu; • $ o Itt AflACIItI) wt;ct$t ItPt't.kMtQtl 

t. 1% lt..Ik hIt eu fl.)O(t (ttton I tuii),hJ 	tty) i 1:%V(IU Ot KUhltiltyn VIJyIIflYI S 111,9 1111 irI, 

tj)MI.0 P4.JØ DnI?. : 
2: ItflG4)d U,O&WOItI?!4 UI gI iho OdUCOItOflIlI quIIiv tIImO, mnk•cttiOI, dab of bktIt. cnIJ 
. 	

sttcII1i1r1ty, 	o'c etc. duty tflJt'(I wilh nppUcnUon togothor. 

:t. 	MiI 	 ft,I rMtt I,OntWM1 Pool (nut by tItIn (oInUi ot.nrp 01 Il.tV.. 

t,n.r t).tflE I Oil iircr.trr UP N'PLICA1I01I9 .'tt.O,2(W1i 

uitst titol 	 to, lodIlIry pn.t Ubi' 1 npiIcntlooi ont ty iil'tti. I ,iVCen itt 

un Ill ii nyf4t ni I¼nit Uio tiikhini, KVi wUt hut ti tttIi,utisItiIn or ippIk:iiIkwii tout lit 11119 

111011 itttiittrli (bt Jng KVfl i)ltii) lit OIII tuy tout yi nllrnrwtim. Conitktrilnn ito oiMrn,t In noipi 

liii n1'tIIEOO(10 w.II kt IW)1,131(i III tivtWit 11119 jiiviLit iki!.iy, In ouch ii tiiiiiiiiiii hull tIn 0111110 ht)fl Will 

ti'(uit Itu o,I..I iLiut Ut 111.01111 of llt.iIiCIlIIuln, 9.iiIrtIy, ilionil uuIiiIiiitt u.ptilt:oIliiii ilitniuitll 

11 I,..i,itiI nitiiiltt uIqul 91.100 liii tI,n,ltuiuticziIioin lit, liii u,uu.pioynt In i,iut wutl ti liii b Ilbut 

Ill iiOøii 04 ,,l1,1IIMI Ity diul 111,1 tIn, tlii.hhilUiIiui sill I ii tiu:oph niiy ,utipIiinliiin it,',unv.i.I nllor tot 

t I it.uIn ..iI ,.lII otnoiaiituliy ,.,Iin,1 11w niiiiwi, 1,01 tuIUpu him IInIiuII jlvuuii I,,nui,nil.)iuti lot ti iO4Iitit 

$o.y ItttiIciUnc II4II,n Uip laM ttaln. IUVII i11thituihiilui$ VIII hut liOltIuIiiIIiiiJ by I'nnI Otticlo ft thou rAnt 

li,,tI ,.i.k ni g,ç,ptt(tlit_' KVS w4 fbI ,,louIn.i muny CwI.1tiOri41OhuCO lion uiht npç'IIC.iiuli nod Ittit, 

ipp!lr.1ciifl win not ho aCUlfntcd undi tiny CIICOII1SI8?auII onto II p100t oh ditp;uhcht to tilmowil toy 

fl 0111YLdOI0. 111/S vii twit LI0 iopOnibtO to( 009 (SOhayI•:n ttio 1,1111 Of cnhiiJIiJiiIo/poiit oltion. 

09 U .!c1k1n .19w, Iottowtiig urn thu broitil o,uninoIiJuS of lolocllon  of applicatIon of n 

• 	..............1 	. 
(I) 	 It11p..,(iOiltiI iii Ida wIth nppticolilusi he ill.) iTi.,iilwfl 0hl,iiltiIhiI ,:nl , ilii.iy) 

(ii) 	PtitJniuuiCClhhIJl 11119114 fIt (kIC(llIWlfltlilyf)IIX)1 hi, III., 'liii (ii ntrn,,ionj i ,tioiO0iilil. , q iii itihliIiiIiiillihii, 

Ilt 10Iif1hflCtS. OUWlI Ci,itiiitXulO 1,10,' 
hi.) Ifillt-tll0I'fbl III CObiO clJItlIionlnhllub.cilh(iftoiy climI ciii,,. wti,,n.vn, hiIiuiIicnliIn. 

b") 'I pouo jog UwEdmjlpn/c)otlIiud (IiiIit.Il'.flIIOlt litlhll Ciii cult '1140. 
4w) Not &iUIVng tiny of Uto laid down oIlflbIVtyàf(IiuIlQ liv cull tilt (Join. 

(vt) , Id'rn 	nppUiUuiji UlnpfCahk10 not rflctihv'4 fIll piopil( Ioiinuit. 

(WIIJELlUtE P011 '(LUUG UP, TilE APPLICATh'IPIT-OIIM 
1) t fIJI1I01O11 ,1wM 91)09 DtI '6.j4diIii' bOlOIG tilling lip ttuo Aiipitic.nIlnn roiti fl,iil hIllSt 1110110 

fbi no ul&nirt tppticublo to t1nu to toil bihik 0 ia0njiy hilln,I no lInt iIoi.iflI0fi Iui,htttu,ll 
f' tfsflnfl wouki be irnoni kit du'ckltng 11141 OhigIhilily n.nd tiuIInI.iiliiy ot ho n1iplicluiIS liii tslii1j dliii 

filc,wiJtun c tinallont -tnitorvkjw Co.iocl nuirno of lint co'jrstu/ilegrno fluSh till wiillilii wiiil 

tnl ,EniI in,nionciatt,to.'AiutiGcni.onit ninth IiIInil coutocll miii tiol an per liii, 'l,,uiiIilUiiOS' 010 iioI,fiu 
0i twi .4,010,11 rnuil If,nt no,ta (II 1114111 hiljilCth)n wotilil 1,0 oi, hun iili)llionuii(14. 

Vt 	tIii 01000LIt,15 ruSt tilt fri 11,11 n,p1ulkailon In.,, pu.hIi'inhii In t,,,bll,uilv. 'i liii •. lvi li.i,'i',il 
ItrIly, iiilUjn (ri w(cJllial (14 111.19 UI tIt from lhuitnl10119l or lylilill ,i,olily In hinii'ii:l.4i .,l,o s*Iiii,, 
100911 ? I (5115 x 10 duO) In 110.:bI0 hl)iuid on 0011 ida of hhio t,np.i ii' on 1 1111110,11    

h.rn Inooulmig thaI its loininl ti ouodflf Ihiti Unit, on pilhllisliUd by Ilul  

Ildvniti01u1Iulif 

 
or ua' ,hcmiilo0d lr0n 11,0 San,jalh.li, wohtIn www.kvsllnujliliiaii,ullC.lil . Wtillo 

hIllIiqkdcnlmltonhn bLnikIoIuu,mi tntiox0$uul3ling 0(00,0, ,irlijuosO, iIiu'il; n:u.uio tIn.. ,,lQ loll 

nunuuilli tot kit 11t.,iIi tOiiwli,Jfl the 110.11th wiuiih!u. 9p1.ilciuliini minis will uoI in un.p,liiil by II,., 

I(iwuililyii VI.iyilIoyn ttiuuiltuullhlin olKutuithilyn VIiI9,iliu 1°  In) 

lii) 	11.,, n(,I.11flul(ili t,,iitlt lii) ii lui IlhuiOu,0.infIl0 noiuii'IllliillIlt ryilnili 	I Iiu,.lI,i.ii,,'l .l,l,i,h1 	.0..' 

,40'.:l,.t coil 	tint mint. nit ilililO Id Ilili flI,piIi;Allllh Ii, ii muir, u;l,ia,, liq.i.l. 	Ii...) .l,nll.li' 	Iii. 

tusfltl.it.0 null t.o noli.ty ,l.II,iwurll,I.i to, nu.y miilviot , .l,'.:l'I.,,, ,,ii hi Iii,.;.., ll.,lvi., ii.., it 

fIriuii.hj Ill lullufrs'wIlniq oulilni. AppiunlulloluW isI,lOil 11,. Illvllllilui Ill 1111 liv.. , .,l,l'it..lyi I,..,, ui liy 

hltiuid (V 1101 flC.cOl'Iihillflhllll by ho ploucuflInlI Into uhii,iI Ii Siiutiililiilly 
Is) .lti*t lSltfl(I(I1l1li5 1111001(1 notIl 11411 90 1n119J(10I lix ClinhulIli ill IlIltijildI ii, PO4 of Cl'ohill Ii'; 

(nkjn.nti9 thy 11,4,11, ui htu 	thptiIlco)lo.u.Ii 1imn thinit 1141 ',,,iuliiiulhiuiil by ho 	ii.i1yiili.i.i lull', lily 

lIhihillflOtlWllt.(lft 	 'I 	i '.i' 
Il) %Sul4I,, luhuillhj tilt/li,,. .'til,tltnII(lli Iluuin 	hi tln,lhilIlhuiu, ,itui,l,liI iino,hully ,I.roi,i iii ,,,,, i, I/i/ I,,,. 

vhu,lnlfl u fbin uiikijocl on pod oripiolnuniuno ill (till ini.lin ru tlni uiriv.i.. i;il.,,i,. II n i.ui.lI.ulii 
UnUcoliri tIn, numima of ,no,o I14u0,olo 11001 he 1GIliC.i, lilnO,.,. liI.i,l.nhloi,  Is li.iI,l,i Iii 1,0 

lnl.Oinitnwt. ...Il ,. 
• it) .1 110 (5,1nI(tl,lnit piui,uI,l ItO up lint IhplOhoilliti C,n.I00 1,11 thin 1 10 ,1/ n..ii)o':i/ oi,b,i, ci o u,,,,,l.u,uI,l, 

in (fill ujtOc1Ui0n 101,11. TInt ,o'yJoi for vnikus piisliJ tuiuiifihclt/ n,l, ii., ii llOiiill 11111110 null 

,l.'.lj9'sI t,(90114 	I. 	' 
Qgt QflflflUAlP. lr.ACIIP.IIO 

• .1., 	 Pont Subject Co4.i 

rGT(Enu,ntu) 	 Ii I S 	 ror (tilli(li) 	 L.LI_i 

1 (.1(11 ywcn) 	
I 	

P01 (Clul I iwl y) 	i] 4 

rol ((.01 n nico) 	II j tij 

IPGI (Maths) 	 (itJ.ii) 	 POT (131o10gy)  

P01 (ItisOisy) 	 [jJoJ 	N.h (000tirntiily)  
.1, 	 1111119190 CII!tOiJAlE T1iACIIEflS 

• 	 . 	
-- 	Post SubjIlci Coduto 

•;ur (ChWj10ii) 	. 	Ll_.L1 ' 	101  

idi (14 ) 	 12I] 	
TO)  

TOT (MIS) 

- 	'ptuIAIIY hrAr.hirll0 

till: . 
!Z..I.)v(.I ,,tio',ril Coal.. ((dull 0011)1011 111,12 (II 1101 np1lill:fltIilI lot.',) In, vniiiiimn •i.)oc 

ft ) •'l.. Ivool I 1114111'. 	liul$,hlfl ,  ! IhilCIi,,i,.iuiiodl , il'l (Ci. ii Xli) 

lii 	I'l.1l 11, 1 bOfl11Slly. 14,(nib,i,,islli:?. 	 112. 	h'iylC'u. i.i,,'''ii.'.Y. iI.IlhnyI/iihl.  (iY 

l2.r.,.'.oy. hn,i.n.y n,st ,,Iu.4ty 	 04. nl.ynlct. hl0.v.y no.1 /•lqil5ty 

(111 

	

	.irlId i0l,11114,'l )bmuoi.i) lit toast loll hoit90:Is hilt tul 111109 Ooou' .11 , 00. noon /00 li,,ii I 

!.ttliOCl'). 
Iii. 	cuM,000Il01'JAclOhUfltHlWoytIluuuthhbhll 'Jtuillol 
110. 	1)1111)111 	 I 	• 	. • . 	

I 

45) Wwhi*llo ck,g.ulo 
Englinfi 110icak11u no omot out 1110 main tub)ocisO2. Itindi Ulo,Aiuio Ii O'(t at tim Sulifocis 

03. Ctn.m1009, fl011'ac.y wiil Zoology, 	 04. Pliystca. Ooluop mind Zoology 

110. l0n'%lCs, Chcw01St.y. Malltoniatico 	 06. P)mynlclt. Chornloi.y, BOInnytZnohOgy 

0. ll11iw.1.uO 11111100.1.0 lIlt (1010 01 10.0 .ountn oulfoclo. 

40 	 1'l4llIt  

I 	
SIPCIALIIISIItUC1IOUS1O 1II 

t) 	lll.i.Itahhblhs 1,11111 Iilll'tl lnoIi.it mIhyllo lt,,i I.'  I 'i 1 , 110 01111 11414111 I ,,o,.I,,,r, 1 ,,,l,nud (bo'J , .' 

lii , , lo,v.Iua,. I,.pI t'uI,liIhy I,,,mcluin. IA15IIIC.,,iI,,lIq uI, ,il,,li ,,,hifl ,ui,'.,,l't .1111 ho nulI,nulhl.,l. 

0) 	tJ,i,uilil,uII,n.i flI3lulul1 11 Imy Itt,. I:uiIl,tiuhblh,'* 11,11,11/ h .11Th '.11y liu 0'.. 'I' t,,i'On .',lihi hIlt Iluim' 

tu',liupi t1iuilil'nhI,nllt nuil rntu11.10,. flI"iiiit oil t.,'iI ,:l,,l,uu 'ub 	,lul,llbl.I:n ,,h ih,',h. •t.loi , iInu,. 
11,111 wilil 111111 0 11110ht:,,h0nut III uibu,ut I,u,, V/I III')'' I lIuli''i Iuu,i I '''Ii I IJl,Oui, lu l t'ii ,flihull.*l 

. 	lhiiblbi tb t ,,ul: , lI, tu ti,tlii't see nihli,;Il,iI. 
,:hami,l,hio.h ill I.m hIihiI;t ,1,u;il,Ii,:,,Il.n,n Ii, II,, 1,1.11' 	,lI., I 	u,,. ho  

I. 'I''' ,iiu',l iii uiiiy If il,, ,,,,u,,t,,;,i,'ni WI,, i!,OI'hOI II IllIi,.h ii •t• iliili''i'il 4,1,1 

h) 	' C,,,oItL,i,in l.1,)uIyIuuil l.a Ii,, 11.1.10 iii 101.. tIm tAil I',,,', Ir.'.. ' • ''ob,.l,vu, It 	.'Ii. ,u,ul'.i I, Ii, ll.,,l 

tIdy 111144,1 l,,uo,i u,h,pIl,,hI ti.*l dhullliiilntIi.ill lii 11iv,,,I s , ,l , Io.:uI I,, .11 111.1 yOtili uI itolli101.11lih 

n,iuh Ii. ilnul 91'Ol Ihiiy tOwn ti,,tsuiu,.I 50 1.46 IluilIlfi III 11111  ruih.49u:l 111111 acyj,liljiin. tOt I ft ill 

1111151 1,1011 0115010 IlunI tilily lutvo ciuiJi,II lilit lv.t 5uul.fqI1 ui,,i oh Ulyn,t 4 ..uhf.cii Out Of whiIhu 
noun 111,131 be I hIclo.y UI Omugunphy. it'll u,h,ilIi':a,uiS iui 11,150 1 ,01.10 p11011111 nilfiOlt ,i,il,k 

r.tuintt of 1110.11 ,  year to .l.iio,,,iIfl., It'.liT uii1jliIhiiy 1,1 II,,, nliin,'i'u of nI 1011 ii.oh, cnilitiliniu.h will 

be c,'i,n:iltd. Sl.nilndy..cluu.diuiaiUltiOt lIntIlo ,:n,iilld,iios n,ll0 h,', ,n not llhud,o'I lImo ioouu,o,I 

nil uficlO, will lx, c,',mucou?loot. 
.,,,,,mi,,,tli,,l hot 	ll Uu'j toI'; hIt l'l .11 	il I ',,ul h'., lo.i'I 'l,u,,llIiu,il'hhicIy ii,, nfl lilt .,,uifltvlri 

lii luau iiiiiii L .Y. II c,ntIwlnhn ,',.,u,w,l iliu'' 	I '''''I.... luI,I.';ifl I,, II,,' n ,m1, l.lhi*,tjltly  0 h''' 
Il ,,i,i', LIi iiiau' nil ,i.'II,  'l• 	. l.''' I I'' l'I. I . ,01I In III t 	,,'l I'lu I 

(.huI1(LuilS lii n,tvt'iI ho 1111/V lalIC Ii 'I ill.' 	III. I ('.11:1 .1, l''J'' 5'. 	I I.,s,uss'r, (I c.t,,J,'h,,l,i 

:I '1509 n,tcI,nh.,ly,hiin it 1111,11 I,i I'(I I! l(',il II I I , ,.I ii .h,,,ilhi ,Ii IlI 

hi) 	I to, I'i,imil ,o,.wtslj,I,,o nj5utyi3OI lu ii Ih 11.11.1 l.I.,luiy 0.11.4.1 III,. Ii II ,i.,.,,l,,h,,,,,, I hlh,wi we l l hi I lu 

(thIhuimulucu hutI, cuiiw iiit ,uii11ihillliy ui,:. 1.,,.h, I_lint I lho,,,11'''I I I '.1 1 ,11 'IS',..' I I. loll II I'P'',uvl,',I 

of 11,01, itiik1(ilitlO. 	11w Iti)1ii17'AhiII will 	ii tulvilili St l) i.b,i,l,' who will notirl oi,ch, 

riiuwt'pLiIutn In wniiluug 11,04 tl,utw'nl cot 1111111 lu,huoll iu nit'' lIla ,ii,Illy hu,v,ul In OUIJI 1101 Cli), 

C,iuu1ini '10)111 on iuo'it (11111. I bnnov,,l, 11111:1, cn,l,Iol,,l,,' 	1,5 :,li , I  ,v,  i',,ll, tlu,itiu tl,,,i, ,.'n, gululs 

thot rJwa,01 .til Iw n1lo lillitI 1(01, Cunun,la, ,,t ..0 	III . I 2u, "„l.,' i.,,'l lu, 1 ( I hull II r;'niuii'. 

1.1 lw, c.u'ci it lOt, witut,, i,liiVk•Ci 1,159 i.' 	,tilt'.,'t. I l,u..li.''''. Ouii rn,i'liuJal'l sIis'.l,I pus., 

loin11 s'vtlu iiuyi.i 11 'eir 11iiiit(t vnll, 01h11111t ,,u,,uliiy,nuI , 1 , ,:,llinuul,.Ii v,lvu'.,u '.'i,vko5 0129 be ,il,14',i 

hi ui:.' 11w cn.mljci In '.1 i n n to 111uwl to t.no'iI, Ihum, iili , i/ .' II",. i,u 0001) Ziutlli i,ii IIu'lhil cl,iId 

ln,l In' ,::ilo llVlIil,ihiL,, site n'l,,'uhuftu.z,hku., will lol I'uuilu.;l'''h u.'u'b'i Ion 	n,ui,ll ru..p'i .'ltln.0 uI tit1 

ib , . ,:1.i • 	”. i'.il.l Illl.1i • t l',l ,  I u',.'' tu•,.', h..I l' ':"' I II•Il It I'. • .i'i .......... 03 luc Illilu a'''l 	'u iI,•1l 1  

I ii i , Il''' ,t : 	n 	4 	''I"' 	ill well I,,, i Il/Ill Iii 	,l ilI.OI• . '• I.• 

	

cli) 	lb 	n) l'(,:, .li'.II.i.uI,, iu,,i.I 	o,'t,,.n ii ,.,uu,l,, 	II 'i'' II.. 	I. , . 	uI I 	ilno,,,' , lu . vi I ii,' 
 

I,1 0 1 1 1 1 ,1  / Ibl''lh I Ill I ,',ulu,uu (,,,ol. hhIIi.O'li ,,u,,l II ''n'.  I 	.,u,l ..... ..i.•.•,.• ... ..... 	 I., 

1111) At i1 	II..,, tihotuld lx, n1lbIllificli by oluJiucily 11 ' 011 u 1  l' It' 

KENI.)IIIYA Vtl)vAIASA SAIICA ill/ill 
f'.O.UOX 41324, NEW h)tLIhh I I 0 hI I 0. 

	

I.( 	I:,, 4il'IOl',' q.ivl..1 l,,ui,uy ,uo:,9,iIiuut l,uiilIuull',,/ ri,It,,u,;,ul,u,i 0,11 , iu,'il'I'lI 19 Inuly  
lh,n. will  

ill (110501I1 lu 	I/u I lI,)i,:lI..i i,lihi,:l,iub', ii 	.hll.'t 1,0 ii.l,,,vl,',u, 

	

I 	AtlIll. :,iuiuu ,.hu,.lul u,u,i,, Ihini In u:lru, a hi ui, silO u,,':;.Iri,I I', u.' ivIilI./I'ui'  

WlIh,l , b,I,I.iUt I1,,h,.,I,, 'In, I u'''. 'uu.''1r't no II., v,,,iI.,,, If  

lhh,I well I.., 	i.)'. 
n,I,,,fll,li II) lho 	,,4,,,h,lill,ih.nl w,IIl ,,,'.,'.,l I 'lu.,1', II.I,,,Ii ':,,,, I I .,,ollulu.1)  

itO., 11w t'nau,uiul;iiI,nl. No ,:,,iuinl:ulb will i,,u lI'U ,,,iul'l I,, 	at ll,n l'YII,,,II*;lli''u ,  

lliui C.I,,/I (;nuul. 

	

llI 	II,  uI. , ...IvlI ,iI II,,, ,uulu'.il I isin. ,:,,,0h.,h,ul,'q 	,I,,,,ul,l oIlily il,ol II,., •,.,,n,. I 	.4 ,..l.spiii.l. 11 1 11.1., 

Ill , ,,., I,,n,, huh 	l.11i11I0,fI l.ni,,l 	.,l,,l,,,h 	ni II,., .111.1 	:1,1.1 I,'.,  I.ioi,io.,uI n,,.I il,,.,, I.,,., 

IthilililliWl Ii hhli9 Viii,s Ile, hill 1,iu..i.,jjinuhi1 nu,,h '.1ç411.h u,,,v; 	II .,,, 	,un,t,hl',ll in I'.,,.' I. Il-no' 
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.5: 

LN THE CENTRAL ADMLNJSTRATJVE TRIBUNAL 
GIJWAIIATI BENCH; GUWAJIATI 

• 	0. A. No. 	b 	/2006 

D~r  -M&P-V 
	..Applicant(s) 

Ns- 

y T (2ç L7V 	 .. .Respondent(s) 

Know all nwn by. these presents that the above ned Applicant do ht;r6y appoint, nominate and constilule Sri Manik Chanda. Sri 
and Sri 	Advocate(s) 

and such of below mentioned Advocate(s) as shall accept this V1ALAT AMA to be m'our true and awfui Advocate(s) to appear and act for me/us in the above noted case and for that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papen. deeds Of composition etc. for meJus and on my/our behalf and I/We agree to ratify and confirm all such acts to be mine/our for all intentis and purposes. In case of non-payment of the stipulated fee in IIll no Advocate(s) shall be bouiidto appear and/or act on my/our behalf 

In witness whereof,  L'We hereunto set my/our hand on this the g 	day of  

2006. - 

• Reccivd from th Ewcu(ant. Mr. 	 _________________ And accepted 
satisfied and accepted. 	 Senior Adp6cate will lead me/us in the case. 

Advocate 	
- Advocate 	 Advocate 



d 	 - 

I 	 NOTICE 

From 

Subrata Nlath 
Advocate. 

Uo 
T'.I 
jYj..L'

V  
. 

Advocate. 
-. 	 -, _i r...... Tf7 v.OUft,tt Lvi. t\ v 

Sub:- O.A. No. 	/2006 (Sliii Mm Kumr & Ors -Vs- U.OJ& OrY 

Find picas erdosed herewith a copy of the above-mentioned OrigincJ 

ApplicaUon, which is being filed today. This is for your informa iion and 

necessary action. 

Please acknowledge ieceipt of the same. 

Yours sincerely 

Received 

(Subrata Nath) 

(M.lK. Mazunidar) 	 Advocate. 

tx 

A drocat, E VS 

,p- — 
e-tA44 Kv'c, 



4V'A 	 f 
Cenual  

IN THE CE 	 TRIBUNAL 
GUWAHATI BENCH 

/ 

OANo 102/2006 

Sri Manoj Kuniar. &Othei 
cants  

Veiüs- 

Kehda Vidayaya Sangatha & . 

Respondents 

IN THE MATIER OF 

Preliminary submission of facts prioi to 

filing of Written Statemnt by the 

Respondents 

-AND- 

IN THE MA'111R OF 

The order. dated .22-02006 under 

Memo No Y. i1-i/2005-06-KVS/Estt-IJ 

-by the Joint Corn i sioner issued  

- S (Administration). 

-AND- 	.. 

IN THE MATFER OF: 

The Assistant Commissioner 

K.V.Sangaththi, Guwahati Region 

.............. ...
.......Petifioner 
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i. That the applicants by filing joint application have raised. 

the question for their absorbing in the post they are 

holding on regular basis and or to allow them to continue 

till applicants are absorbed. 

That the facts remain that after regular selection they were 

offered contractual appointment on provisional basis 

which is subject to outcome of report of enquiry conhmttee 

set up by the competent authority. 

That the contractual provisional appointment was for a 

period of one year and the enquiry committee was 

supposed to submit their report within one year for finality 

of the matter of selection and appointment. 

That the petitioner states that on completion of one year 

pending receipt of report, an extension was made in the 

month of January 2006. The copies of the order have been 

annexed in Annexure-5 Series of the O.A. 

5.. That the petitioner states that the contractual 

appointments are made when regular teachers are not 

available. The said contractual appointments were made 

during February/March 2005 in wiich the applicants 

along with others were offered for the post. of Post 

Graduate Teacher in their respective subjects by the. 

concerne.d regional offices where they have joined . and 

receiving salaries. 
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6 This provisional appomtments of post of Post Graduate 

Teacher is stbjct to the outcome of a report/ conciusion/ 

recommendations findings of the enquiry comniittee set. 

up with the approval of competent .  authority to, conduct 

detailed enquiry into the procedure adopted by Kendi4ya 

Vidyalaya Sangathan for selection of candidates for 

ying private agency and give, inter-alia teachers by ernpl  

report/ Lconelusion/ recommendation/ findings to ascertain 

as to whether any candidate has received any undue 

advantage by virtue of procedure adopted by Kendriya 

Vidyalaya Sangatban for the selection and recruitment of 

teachers for the year 2004-05. 

This provisional appointments are for a period of 

one year or toncluion of enquiry giving its report 

whichever is earlier. It is clarified that this provisional 

appointment are purely temporary and will not confer any 

right for iegularisafion, seniori1y etc. except in accordance 

with the terms and conditions herein. 

• In case before completion of the said erquiry, the 

period of one year . expires this provisionl appointnieiit 

may be renewed by the ofi'eree and the discretion to 

continue purely vests with the offeree. 

In cse, .the enquiry committee upholds his/her 

selection, the present provisional appointments will be 

11 



4 	 V 	V  

V 	 , 	deemed as appointment letters on regulAir basis w.e.f. the 

V - 	date of joining of the appointees 	
V 	 V 

V V In case 5 the enquiry conirnittee gives a report/ 

conciusion/ reçomrnendations/ findings that applicant's 

selection have not 'been carried out in accordance with the 

• 	 selection procedure 7  then the present offers will be 

• 	 V 	thdra* However, they will be given relaxation of one 

V 	year's age and will be deénied eligible to participate in the 

next selection process thereafter. 	V 

	

V 	 In case the enquiry committee upholds their 

V 	 * 	selection, they will be on probation w.e.f, the date of 

joining for a period of two years which may be extended. 

- 	 V 	- Upon successful completion of probation applicant's will be 

confirmed . in their turn as Vper Kendriya Viclyalaya 

	

- 	Sangathan rules on the availability of permanent 

vacancies. 	 . S  

	

V 	 However, their àppoin1±nents would, be kept in - 

abeyance until their confinements are over or Post 

Graduate Teacher. 	
V, 	

V 

V 	 - 	
, 

 

No TA/ DA will be admissible .for first joining the 

Sangathan as POT,  

V During the provisional appointment and 

thereafter, until they are confirmed the services of the 

appointees are tenninble by one month's notice on eithth 
V 

 side without any reason' being assigned, therefore. The V 



appointing authority, however, reserves the nght to 

terminate the services of the appointees before expiiy of 
• 	 / 

the stipulated period of notice by making payment of sum 

equivalent to the pay and allowances for the period of 

• 	- notice or'the'unexpired portion thereof. 

Other terms and conditions of servicegoverning 

the appointments are same as laid down in the Education 

Code, for Kendriya' Vidyalayas as :arneilded  from time to 

tithe. S:ince for. Keridriya Vidyalaya Sangathan Employees, 

Welfare Scheme has been introduced with effect from 

.01.04.2002  joining the above scheme is compulsory. 

The appointment is provrionai as stipulated in 

Para-1 and is subject to the Schedule Caste/Thbe 

'ceriificateheing verified through ;the jroper. afld if the 

verification reveals that the claim to belong to SC or ST as 

• the case niny' be, is false, 'the services will 'be terminated 

• ' forthwith . without assigning any further reasons and.' 

without prejudice to such further action as may be taken. 

under' the . provisions of the' Indian Paiiei Code for 

production of false certificate." • • • " 

in case of any dispute or claim against the 

• .Kendriya Vidyahiya Sangathan, in respect of serviceor any 

• contract arising out of the flowing from this offer of 

appointhaert the Cou±ts "of •]'elhi •alqne shall', have 

jurisdictiôii .' . • ,. 



• 	 If he/ she accepts the offer on the terms and 

V 	
I 	conditions stipulated he/she would send his/her 

acceptance in3medlately to this office or receipt of this 

•  •memorandum and join the Kendriya Vidy1aya mentioned 

over1eaf. Necessary proforma for the purpose of forms are 

enclosed 'herewith which should be submitted to th 

concerned Principal, after getting the same duly completed 

in all respects. This acceptance V  should reach the 

undersigned in any case by 14.02.2005. If-the offer is not 

accepted by the' said date or after acceptance if the 
• 	 V 	

appointee does not reprt for duty at the above named' 

V Kendriya Vidyalaya by 23.02.2005 this offer of 

appointment will automatically stand cancelled and no 

further correspondence will entertained from him/ her. . 
V 

 Suppression of any information will be considered 

a major offence for whic4i the punishnent may extend to 

dismissal from the service. 

V 	 He/she will not request for transfer within 03. 

years of initial appointment, if this. offer of provisional V 

V 	 . appointment is deemed as regular appointment He/she is 

V 	 liable to be transferred anywhere in India. 	 V 

He/ she will be eligible for the New Restructured 

Defined contribution pension system only as 'circulated by 

KVS (HQRS.) vide circular No. 2-17/2003-04/KVS(Budget) 



• 	dated 08112.03.2004 and F2- 17/2003-04/KVS(Budget) 

• 	dated 24.12:2004. . 	 .. 	 .. 

7. 	that the• petitioner states that while entertaining the 

• 	 application this Hon'ble Tribunal was pleased to observe 

• 	 that since the enquiry is on hence the first extension was 

• . only upto 30th April, the applicants are apjrehending 

termination of their service at any point of time as per 

Ann xuie-5 series however, pending enquiry. report the 

respondents have communica:ted extension of servic.e upto 

• .. 30th June 2006 vide order dated 27..04.2006 . 

That in view of the facts and, circumstances of the 

case present. O.A.No.10212006 is deveid of merit and 

deserves to be dismissed. It cannat be stated that any 

illegality have been committed by the respondents -as such 

the grounds set forth in the O.A. claiming relief is not 

sustainable, as the appointment of the apphcants were 

provisional contractual and temporary in nature for a 

• period of one year which has been; extended. upto 

30.4.2006 and thereafter extended upto 30,6.2006 and 

recently vide office order° dated 22.6.2006 upto 31st 

December 2006 with the terms and conditions. 
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VERIFICATION 

I Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan Khawarey, aged 

about 46 years, presently working as Assistant Conimissioner in the Regional Office 

of Ken driya Vidyalaya Sangathan, Jawaharnagar, Khanapara, being authorized by the 

Respondent do hereby verified that the statement made in paragraphs 

5 
	 are true to my knowledge and those made in 

paragraphs 	 are based on records. 

And I sign this verification on this 	day of___, 2006 at Guwahati 

tl,~A 	K~,4 vj ,.~ TAT 

DEPONENT 
Place : t 	7 c57.. 

Date 
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'IF1 	 I 

Kendr1ya Vidyalaya Snthn 
18 InstitutIonal Area, 

$h&ld 3it Singh fr1r 
New 0e111 - 110016 

Tel fax: 26857036 
Em&t: kvssonIc.Ifl 

Website; www.kv9n9th8fl.flIC.lfl 

Detodi 	 6 

Thc Assistant CommisSIoner 
Kendrlya Vtdyuhiya Santhn 
All Region Offices. 

F,i 11/2OO&Oø.KV$/EStt'hI 

V 

/ 	 . 	
Sub: Offer of provisional nppointment on contract to the post 

0fPGTrrGT/PRT 
Sir/Madam, 

• L- 

owl 

I 	zm 

I tim to invite your attention on the subject cited above 
and to inform you that it has been decided by the competent 
authority that the period of provisional appointment on contract 
to the post of POTITOTtI'RT appointed in the yj 2O05 on 

direct recruitment basis may be extended up to)ecetnber, 
2006 or conclusion of enquiry giving Its report whichever is 
earlier. Other terms and conditions of the otTer Issued to the 

\ candidates will rinain the same. You are therefore requested 
t to take recessary action in the matter accordln&y. The text of 

the memorAndum to be Issued to the cand1dtte: is enclosed 
herewith. 

Youm t'aithfitlly1 

(Pnigya Richa Silvasthva) 
Joint Cornniloner(Achfl1.) 


